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WESTERN ZONE BENCH ,PUNE
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Member Secretary, MPCB & Anr. .... Respondents
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BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH ,PUNE
ORIGINAL APPLICATION NO. 207 OF 2023 (WZ)

The Corner Coop Housing Society Ltd. ... Applicant

Versus

Member Secretary, MPCB & Anr. .... Respondents
AFFIDAVIT IN REPLY OF THE APPLICANT

I, Smt Pravina Doshi, adult, Indian Inhabitant daeﬂ 633r
S&Mw of the Applicant Society, having address at 1+t floor,
The Corner Co operative Housing Society Ltd., Junction of
Devidas lane & Link Road, Devki Nagar, Borivali (West), Mumbai-

400103 do hereby solemnly affirm and state as under:-

1. I say that, I am residing at the abovementioned address and
member of the Applicant society registered u/no MUM/WR-
N/HSG/TC/15695/2016-17 dated 19.1.2017. 1 say that the
residents of the locality are severely affected by the heavy air
pollution, noise pollution resulting into health issues
affecting the quality of life. Isay that the Applicant society
and other neighbouring societies are adversely affected by the
temporary Ready Mix Concrete plant (RMC) plant situated on
plot bearing CTS no. 1490 of Village Eksar North off Link

j,x. ok

Road Borivali (West), Mumbai.
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I say and submit that, the said temporary RMC Plant has
violated the terms and conditions on which the permission
and approval was granted and also resulted into nuisance and
pollution for the local residence. = The members of the
Applicant society and other societies  in vicinity being
citizens of India are entitled to all the rights guaranteed under
Article 21 of  the Constitution of India. I say that all the
residents of the societies in the nearby area including
residents of the society are entitles to basis human Rights such
as fresh air, clean water and pollution free environment.
There are nearly 2500 to 3000 residents/souls residing near /
within 100 mtrs of RMC plant. By way of present application,
the Applicant are seeking reliefs to relocate /dismantle RMC
Plant which was operating in violation with respect to
permission granted and seek directions to implement
measures to control air /noise pollution due to parking of
BMC Vehicles on an unpaved plot of land in no development
zone.  Without prejudice to what is stated herein above, |
submit factual matrix which compelled the applicant society

to file present application for protection of their rights.

[ say that the applicant society is located at the junction of
New Link Road and Devidas Lane at Borivali. On the other
side of the New link road, opposite to the society is the area
where there are few shops, two to three restaurants, location
of RMC plant, parking in no development zone and
mangroves area. The list of society which are surrounding
the Applicant society and supporting the issues raised in the

X R \VO/V\‘\

present application is given below :
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Name of the Society Address

Olive Apartment New Link Road, Eksar Road,

Borivali West

Shree Sheetal CHS Behind Shanti Ashram Bus
Ltd Depot Dr Kalpana Chawla

Marg, Borivali west

Swati CHS Ltd Devidas Extn Road, Eksar
Village, New  Devki Nagar,

Borivali west

Hemgiri CHS Ltd Devki Nagar, Eksar Road ,

Borivali west

Om Prathmesh CHS Jay Pali hill, Near Shanti

Ltd. Ashram, Borivali west
Suraj Darshan CHS Shanti Ashram Bus depo‘tu ,
Ltd Kalpana Chawla Road

All these societies have also raised their concern and

protest/complaint against the RMC Plant operating in

complete violation. [ say that these societies are nearby to

Applicant society with location nearby to RMC plant.

4. Isay and submit that that as per the records and information
available with the Applicant society, a proposal for
establishing a temporary RMC plant on the plot bearing CTS
no 1490 of village Eksar North off link Road, Borivali (West)
Mumbai was submitted to Brihan Mumbai Municipal
Corporation (hereinafter referred to as BMC) by Mr Afgan B
Khan one of the partner of M/s N.N. Enterprises. - e

XX)/ 3
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5. 1 say that as per the records submitted to BMC for
establishing temporary plant, the plot on which the RMC
proposed is situated in a No Development Zone accessible by
36.60 mtr wide Link road on the east of the plot. The said plot
is owned by Shri Prabhakar Kashinath Mhatre who has given
the said plot on leave and license basis to M/s. N.N.

Enterprises.

6. 1 humbly submit that the said approval is granted on
06.01.2021 pursuant to the NOC issued by the CFO and
Respondent no.1 Maharashtra Pollution Control Board
(hereinafter referred to as the MPCB) and considering letter
addressed by the Ultra Tech Cement Ltd. for proposing RMC
Plant for ongoing Metro project’s requirement. | say and
submit that the said approval is subject to various conditions
mentioned in the approval letter. For the sake of convenience,
the details of the proposal of RMC Plant with approval are

given in the tabular form.

Dates Details

7.03.2020 | Proposal for RMC Plant - features

e Electromotive power of 300 KW alongwith
temporary structures like aggregate bin,
water tank, slurry tank, space for panel room,
DG platform, Batch cabin, blower room etc.
total area admeasuring 469.61. sq. mtr.

o Letter for temporary RMC plant requirement

for on going Metro project by Ultratech

4
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Cement

06.10.2020 | Approval granted by the BMC subject to

e Compliance of CFO NOC - dated 19.03.2020

e Compliance of MPCB Consent dated
08.09.2020

e Adequate safeguards for preventing
dispersal of dust particles through Air or
even other wise

e That nuisance or pollution shall be abated
and necessary measures shall be taken

e That above permission stands cancelled on
breach of any condition mention in approval

letter.

[ say that it is evident from the approval granted that all
requisite conditions were o be complied and fulfilled
alongwith adequate measures to abate nuisance and pollution
to nearby residential locality. Hereto marked and annexed is

the Copy of the Approval dated 06.10.2021 as Annexure 1.

7. Isay that Respondent MPCB has issued consent on 08.09.2020
to M/s. N.N enterprises for establishing Ready Mix Concrete
(RMC) for Captive purpose only in respect of metro projects.
This consent was issued subject to various conditions under
Water (Prevention & Control of Pollution Act) 1974, Air
(Prevention & Control of Pollution) Act, 1981  and other
conditions. I say that the consent to establish the RMC plant

was only for Captive purpose considering on going Metro

5
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Project. The condition no 5 to 9 of the consent dated

08.09.2020 reproduce herein:

“ (i) the Applicant 1i.e the N.N Enterprises - Respondent

herein shall fully cover the plant from Four side and top using

Tin Sheet.

ii) The Applicant shall install a comprehensive control system

consisting of control equipment as is warranted with reference

to generation of emission and operate and maintain the same

continuously so as to achieve the level of pollutant to the

following standards

a. Control equipment:

(a) Air pollution Control

(1) In house measures

1)

o v 2)

3)

4)

5)

All material transfer point should be covered.

Barricading all around the periphery of the plot
boundary with the height of minintum 20 feet or
5 feet above free fall air emission area, whichever
is higher with appropriate material.  Same may
extend above with netlon clothing whenever
required

Water  sprinkling/Chemical — dust  stabilizing
agent spraying system along the periphery inside
the premises of RMC.

Tree plantation along the periphery inside
boundary of the RMC premises having minimum
width of 5mtr on all sides. The foliage of the trees
shall adequately cover are up to about 20m
height.

Internal work area shall be cement concreted

/asphalted
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6) Daily  cleaning  /removal  of the dust
accumulation inside the plant (dry/wet) shall be
carryout, with industrial vacuum cleaner

7)  Two level tyre washing facility shall be provided

at entry and exit points for transit mixtures.

(i) Raw Material storage & Handling;

1. Storage silos of Cement & Fly ash shall be
equipped —with adequate  capacity of dust
collection system such as multi cyclone followed
by bag house assembly.

2. Handling of cement, sand fly ash and
aggregation shall be carried out with mechanical

closed systent only

s

3. Manual operations shall be permitted only in
closed shed, equipped with the dust control
systent at the loading point as well as roof top
secondary dust system.

4. All conveyor belts of sand, aggregate shall be

covered with tin sheets and at transfer point dust

collection system to be installed to avoid
secondary fugitive emissions.

5. Mixing section of cement, aggregate & sand
shall be equipped with adequate capacity dust
collection system, such as multi cyclone followed
by bag house, so as to limit dust emission

6. Storage are of sand and aggregate shall be
equipped with roof top water sprinkler system

7. The operation of the plant shall be interlocked

with air pollution control devices.
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8. Alternative power supply system, should cover
both the production and Air pollution control
system

9. Fogging type sprinkler system shall be provided”

The Condition no. 10(iii) records that “ The industry
shall take adequate measures for control of noise levels from
its own sources within the premises in respect of noise to
less than 75Db(A) during day time and 70Db(A) during
night time. Daytime is reckoned in between 6 a.m and a.m
and nighttime in reckoned between 9 pm and 6 a.ni

Other conditions 1) Industry — shall — not cause any
nuisance into the surrounding area.

2) Ready mix concrete industry shall not cause
any nuisance into  the  surrounding area pollution
(Regulation and control ) Rule 2000, to control Noise
Pollution..

Condition no 11 (xv) of the said consent states that
" The RMC plants where the norms are not followed and
the technology is old (star type) shall be discarded within 1
year. Existing RMC plant shall implement the suggested
guidelines with in the year. The renewal of Maharashtra
Pollution Control Board ‘s Consent shall be considered
only after implementation of new guidelines their consent
in compliance with guideline within year.”

Hereto marked and annexed Annexure 2 is the copy of

the consent dated 08.09.2020.

8. It is pertinent to note and submit here that as per

condition no.5, the N.N Enterprises - Respondent herein
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need to have daily cleaning of the dust accumulation, the
internal area of work has to be concreted or asphalted
and Water sprinkling /chemical dust stabilizing system
has to be operated. Further as per condition no 6 the
storage area shall also be equipped with the roof top
sprinkler system and fogging type of sprinkler system to
be provided. I say and submit that the fugitive dust
particulars/ air pollutant were emitted and there was not
a single steps taken to control flyésh and sand particles
which led to air pollution/ noise pollution in the area /

vicinity.

9. The Respondent MPCB consent letter for establishing
RMC plant also records that captive plant shall carry out
air ambient quality monitoring twice in a week for 24
hours. The operation of the RMC Plant was permitted
during day time only from 6.00 am to 10.pm. It is
pertinent to note that the vide the said consent, the RMC
Plant shall provide adequate Air Pollution control

arrangement at the source and comply with all provision

under the Air (Prevention and Control of Pollution) Act,

1981.

10.1 submit that in spite of various conditions prescribed by
the Respondent MPCB and BMC, M/s. N.N enterprise
has failed to comply with the said conditions, thereby
causing severe health hazard for the locals residing in the
area/vicinity. Moreover, the dust particles settling in the

homes of the residents including areas around the RMC

9
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plant like mangroves, water sources, and thus causing
serious concerns. In spite of the permission granted to
operate during day time only, the RMC plant has been
functional day and night (24hrs) which has caused
nuisance, noise pollution and air pollution to local
citizens thereby  depriving them of their basic rights.
There are many senior citizens & children residing who

faced serious issues.

[ say that local residents especially senior citizens near
the RMC plants were experience respiratory disease and
emission from RMC plants dust/cement air pollutant
spread in the vicinity are the threat to seniors citizens,

children in the area.

12.1 say and submit that as the RMC plant operations in

blatant violation of the stringent conditions being

a) Operational during day and night, causing 24
hours pollution, in violation of the conditions to
work during day time only as prescribed in the
consent issued by MPCB.

b) Tree plantation along the periphery inside the
boundary of the RMC premises is not carried out

¢) Daily cleaning of the removal of dust
accumulation inside the plant dry and wet appears
to be not carried out.

d) Water sprinkling /chemical dust stabilizing agent
spraying system inside the premises cannot be

said to complied with.

10

1O
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e) Internal work area shall be concreted/ asphalted is
not complied with

f) Operating day night will exceed the production
limit thereby violating the same

g) Covering the plant from all four sides and top
using tin sheets and operating the plant with in
interlocking air pollution control devices seems
not to have complied with

h) The consent give was for captive purpose;
however, the plant was not supplying to Delhi
metro rail corporation which shows it was
commercial plant

i) Necessary measures to curb noise pollution and
nuisance in 'surrounding area by fugitive dust
emission is not controlled which is evident from
the photographs which are hereto annexed and

marked as Annexure 3 collectively.

[ submit that it is evident from the photographs
that the dust particles settle outside the area of the
RMC Plant which spread across in the air thereby by
reducing the Air quality standards. [ say that the
more than 2500 to 3000 residents, especially senior
citizen had problem with the noise pollution and
nuisance as the RMC plant was functional even
during the night time beyond the permission granted
thus violating basic consent. No satisfactory measures
are seen to be taken to control the fugitive dust

particles and fly ash which were settling in the

11

I
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surrounding area. The RMC plant was functional
during the day and night without complying
necessary conditions and implementing control
measures causing danger to environment and

surrounding area.

The pictures which are taken in the year 2021, it is
clear that no water sprinkling, asphalting etc is provided
with. 1 humbly submit that it appears no authority have
inspected the premises after issuing consent to monitor

whether conditions are complied with or not.

13.1 say  and submit that RMC Plant requires a large

amount of space for storage of raw material, production

g\f ' equipment and finished products. It causes lot of dust,
especially during the loading and unloading of Cement

\?\\Y\ , and other material require for the final product. This to
G and fro of material on regular basis will result in extreme

Air pollution. It is also submitted that the RMC Plant
can generate a lot of noise pollution from the operation of

the equipment, such as mixers conveyors and pumps. It

uses lot of water for mixing and cleaning equipments and
this can lead to runoff and discharge of waste water that

can contain high levels of pollutants.

14.1 say that since it was causing health hazard with no
satisfactory measures taken, the nearby residents who
were suffering from health issues, respiratory problems
and constant illness due the detoriation of air ambience,
submitted a complaint to Respondent MPCB and local

12
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corporators to take cognizance of RMC plant establish in
no Development zone close to the residence violating

stringent condition laid down.

15.1 say that a list of complaint letters submitted to

Respondent MPCB is tabulated herein below. I say vide
the said complaint letter residents have protested and
taken objection against the operation of RMC plant
within 100mtrs of No Development Zone operational in
complete violation of consent. It is recorded that nearby
society - housing is covered with dust and cement which
enters homes of all nearby residents and causing health
hazards. It is also recorded that there Multispecialty
hospital ~ being Lotus Hospital on the New link road
opposite to RMC Plant, Eye clinics and child nursing
home operating (junction) in the area close by. Vide the
said letter there is request to revoke the permissions
and approval give to the RMC Plant. Hereto marked
and annexed collectively are the complaint letters

submitted to Respondent MPCB as Annexure 4.

Sr Date Name of the Society
No
1 01.03.2021 Olive Apartment
2 01.03.2021 Shree Sheetal CHS Ltd
3 18.02.2021 Swati CHS Ltd
4 15.02.2021 Hemgiri CHS Ltd
9 15.02.2021 Om Prathmesh CHS L.td.
6 11.02.2021 Suraj Darshan CHS Ltd
7 11.02.2021 The Corner CHS Itd

13
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16. The Lotus Multispeciality Hospital, situated on New line

road and Deviki nagar has also submitted a letter to
MPCB on 16.02.2021 recording and raising concerns of
the health of admitted patients as well as new born
babies. Vide the said letter the hospital is requesting to
consider it concern due to pollution on the treatment of
patients. Hereto marked and annexed is the copy of the
letter dated 16.02.2021 as Annexure 5. Vide letter dated
25.02.2021 the Infigo eyercare Hospital has submitted
their complaint to BMC, local authority recording their
objection against the RMC plant operating in the area
affecting the treatment of patients. Hereto marked and
annexed as Annexure 6 is the copy of the letter dated

29.02.2021.

17.1 say that inspite of the protest on 10.06.2021 Respondent

MPCB has renewed consent to operate under Green
Category for the period upto 31.05.2024. Even while
renewing consent, there are various conditions requisites
to be complied for operation of the said RMC plant. I say
that as Per Schedule II of the aforesaid consent, M/s.
N.N.Enterprises shall maintain air pollution control
system for not exceeding the limits mentioned in the
table. The provisions of Noice (Regulation and control)
Rule 2000 shall be complied to control noise pollution. I
submit that according to Schedule IV, necessary
measures shall have to be taken to ensure that fugitive
emissions from the activity are controlled so as to

maintain clean and safe environment in and around the
14
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factory premises. The RMC plant holder shall have to
submit quarterly statement in respect of industries
obligation towards consent and pollution control
compliance’s duly supported with documentary
evidences. I say that these conditions are not complied
with as the plant was functioning in blatant violation of
all conditions. Hereto marked and annexed is the copy of

the consent dated 10.06.2021 as Annexure 7.

18.1t is pertinent to note that the said RMC unit is not
supplying to Delhi Metro Unit which is evident from the
letter dated27.12.2021 which is hereto marked and
annexed as Annexure 8. The permission granted to RMC
Plant was for captive purpose only. Therefore this plant
cannot be considered as captive RMC plant but a
commercial plant on the basis of aforesaid letter. I
humbly submit that necessary submission with
supportive documents are required to ascertain whether

the operation was as per the consent. I say the permission

granted by the local body is without any public hearing,.

19.1 say that there are various Notification circulars in
respect of operation of RMC plants. There are revised
guidelines issued by the Local body BMC with effect
from 01.07.2011 which are hereto marked and annexed as

Annexure 9

20.1 say that Respondent MPCB has issued guidelines for
ready mix Concrete Plant (RMC) in State of Maharashtra

on 7t November, 2016 which is hereto marked and

15
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annexed as Annexure 10. The said notification is issued
as additional control measures to abate and mitigate
pollution and to protect public health in the surrounding
areas wherein RMC plant are proposed.  Necessary
permission and NOC from the local body and
appropriate planning authority are required. As per the
said notification no RMC plant shall be established
within 100 mtrs distance of the site plot from human
habitation having 1000 souls or more. It should not be
located within 200mtrs from school college and hospitals

along with various pollution control measures.

[ say that the Applicant being aggrieved by continuous
nuisance and pollution triggering respiratory issues and
constant ill health and no measures taken by any
authorities, once again submitted letter with request to
revoke permission or to relocate the plant away from
residential area vide letter dated 25.10.2023. Vide circular
dated 15.09.2023 the BMC has recorded various measures
to be taken to control the environmental pollution due to
building  Construction  activities. ~ Vide  circular/
guidelines dated 25.10.2023, The local authority has
issued various guidelines in respect of air pollution
mitigation. A copy of the said letter alongwith circular
dated 15.09.2023 and circular dated 25.10.2023 are hereto
marked and annexed as Annexure 11 collectively. A
complaint letter was addressed to State Government and
all authorities on 30.09.2023 which is considered as an

application by the Honble Court. I say that Respondent

16
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MPCB vide letter dated 11.12.2023 has informed the
Applicant about the site visit and letter addressed to
BMC for taking actions as per law. A copy of the said
letter dated 11.12.2023 alonwith enclosure is annexed as

Annexure 12

22.1 say that Respondent MPCB has issued a circular dated

08.10.2024 in respect of categorization of RMC from G- °

37 to O 90. Hereto marked and annexed as Annexure 13

is the copy of the said circular. The said circular records

that Honble High Court has passed various orders in suo

moto PIL no. 3 of 2023 by taking suo moto cognizance of

deteriorating air quality in Mumbai and surrounding

. areas as reported in various newspaper articles.

o g\ Considering the directions and observations and the
modified direction issued by CPCB with respect to
categorization of RMC plant, MPCB has revised
categorization of RMC units from Green Category to
Orange Category. Vide the said circular necessary

direction are given to Regional officers of the Board to

implement circular scrupulously without fail and amend
the consents of ready mix concrete units in the
jurisdiction from Green Category to Orange Category.
Thus the RMC plant under reference has been granted
consent under Green category which now as per the
latest circular cannot be permitted. No renewal can be

granted as per no circular to this RMC plant.

23.1 say that Respondent MPCB has issued a circular dated
27.11.2024 u/no BO/JD(APC) RMC/TB-3/B-0095 in

17
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respect of implementation of guidelines for RMC for
sitting criteria in Mumbai Metropolitain region in the
State of Maharashtra. The notification dated 27.11.2024
alongwith circular are hereto marked and annexed as
Annexure 14. I say that there are various cenditions
enumerated in the said notification to be followed for
captive plants, commercial plants/ RMC units. | say that
detail pollution control measures are recorded which
shall be mandatory conditions to be complied by RMC
units. It is strictly recorded that the RMC plants shall be
in operation during the day time only and the captive
plants shall not act as commercial plant, if found acting

as commercial plant then it shall be closed permanently.

24.1 say and submit that a draft notification is also available
on the Respondent MPCB website regarding RMC plants.
[t records that a Captive plant is set up for the sole
purpose to supply RMC to a dedicated project. The
Environment assessment criteria are recorded alongwith

pollution control measures. Thus once the project for

which the captive plant is set up is completed then the

RMC Plant should discontinue and should be dismantle.

25.1 say that the said captioned matter was listed for hearing
on 26.11.2024 when the Honble Tribunal has taken
cognizance of the report 25.07.2024 filed by the
Respondent MPCB. The Honble Tribunal has paragraph
2 sub para (iii) of the order have recorded that
Respondent MPCB has received a complaint dated

25.10.2023 from the Applicant society herein regarding
18
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the air pollution nuisance created by RMC PLANT and
MCGM clean up dumper trucks parked in open area at
link road Borivali. It is further recorded that pursuant
thereto Respondent MPCB  conducted the site visit on
03.11.2023 and observed that RMC plant has not
provided water sprinkling system along the periphery of
the premises inadequate dust collection system to 4 nos
of silo and needs all silos dumper proof mechanism to
avoid leakage of a vacuum, failed to provide roof top
sprinklers at storage are of sand and stone aggregates etc.
In view of the violation Respondent MPCB has issued
proposed directions to M/s N.N Enterprises vide letter
dated 10.11.2023 with direction to remain present for
hearing. However, applicant society is not granted any
Qé& V hearing by Respondent MPCB.

It is further recorded that Respondent MPCB has
addressed a letter dated 24.11.2023 to BMC for necessary
action and copy to Police Inspector, Borivali Police
station to take action against illegal BMC clean up
vehicles being parked and creating nuisance to nearby

residents and requested to submit action taken report.

26.1 say and submit that it is further recorded vide the said
order that Respondent MPCB vide letter dated 11.12.2023
has communicated about the action taken report to the
Applicant society. The order dated 26.11.2024 further
records that BMC has issued stop work notice pursuant

to letter received from the Respondent MPCB.  As per

19
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the report 28.06.2024 submitted by Respondent MPCBR,

RMC plant was not found in operation.

27. 1 humbly submit that vide the said order it is further
recorded that there were several violations noticed and

the past violations which remain non complaint are not

been submitted by MPCB.

28. 1 say and submit that there are various violations of
stringent conditions laid down by Respondent MPCB
and BMC. Further there is no concrete evidence that the
said RMC Plant was actually for captive purpose only
considering Letter issued by Delhi Metro Rail

%p ' Corporation. The nuisance and the air pollution due to
O fugitive dust particle, sand were causing serious health
problems deprivation of sleep during night to nearby
residents and the homes as well the car/ vehicle parks
are always covered with dust all the time due to violation
and failure to comply with preventive measures.

Further there was 24 hours pollution as the alleged

captive plant was working against the consent during
day and night time. I say that a letter dated 14.01.2025 is
submitted to Government of Maharashtra to draft and
issue new policy for RMC plants and considering not to
issue any permission in Mumbai City near residential
area. A copy of the letter without annexures is annexed

hereto and marked as Annexure 15.

29. 1 say that in the present case there are multiple
violations of the permission granted within 100 mtrs is

without considering the residential locality in close
20
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proximity and in the no development zone, where the

road to towards the unit is not paved or asphalted as per

condition.  There schools, Hospital a clinics in the

proximity. It is submitted that:

a) The air quality around the RMC plant has

d)

deteriorated causing threat to health respiratory

diseases and right to clean air.

That the permission granted in the non-development
zone within 100 mtrs of peripheral area of
residence with more that 2500 to 3000 residents which
is illegal and required revocation of permission and

dismantling thereafter.

That there are mangroves located at nearby distances
which are getting affected air pollutants getting
deposited on the plant and adversely affecting the

quality of air and water.

That exposure to fugitive dust particles, sand and
other particles throughout day and night has
triggered respiratory issues, and other health issues

among senior citizens, children etc.

That the exposure to material used in RMC plant are

triggering constant illness like cough etc.

That the captive plant is project specific and any
misuse of permission granted for project specific

purposes shall be taken seriously.

That the conditions laid down as by considering the
Air (Prevention & Control of Pollution) Act, 1981 and

21
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Water (prevention & Control of Pollution) Act, 1974 as
well as Noise pollution is not complied with thus
affecting more than 2500 to 3000 residents and is a

substantial question of larger public interest.

30. In the circumstances stated above, applicant society on

31.

behalf of other residents and society in the vicinity are
seeking reliefs for revocation of permission/ consent
granted to RMC plant on the basis of past violations and
notification dated 27.11.2024 which prohibits RMC plant
in the green zone and to take preventive measures like
paving the road and other measures as suggested by the
Respondent MPCB for BMC clean up trucks/ vehicles
being parked near RMC Plant. The said trucks are not
only creating noise pollution but also air pollution since
the road used for entering the area is also not paved and
the dust particles flies in the air which is evident from the
dust accumulating on the vehicles parked at the site
under reference from the photographs which annexed to

this reply.

It is humbly submitted that the RMC Plant under
reference cannot be given renewal permission in view of
the notification and incase if application is made for
functioning the same may be shifted as per the new
notification out of the green category to Orange Category
and away from the residential locality. It is also
submitted that necessary action be taken against the said
RMC Plant for violation of the conditions not only

causing health hazard to residents, patients and

22
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increasing the adverse effect on mangroves in the

vicinity.

32. In the circumstances stated above, I humbly pray to the
Hon'ble Tribunal that the said RMC plant be closed
permanently at the site located and be dismantled. Also
necessary directions be issued to BMC / Local body to
implement preventive measures to control Air pollution
due to parking of BMC Vehicle in no development zone
by paving road or as deem fit by the Honble Court
considering suggestion of MPCB and direction for
framing comprehensive policy for RMC units to avoid

such situation in future.

Solemnly affirmed at Mumbai ) \\ )i ﬁ;(jgﬁg/
This day of \Ewa}T-’ZOfLB ) ,

‘\
% ) 0)3&\/ Before me.
o '

NOTARIAL
REG. SR. NO
OS¢ [ 1625

Advocate for the Applicant

JAG”‘"‘:TT‘.“”" "m\f‘DOP»’(‘A'DNE
Ad':ﬂ\, High Court & Notary. (Govt of india)
Rahul Chawi Commi inoe, Kranti Nagarn
Akurli Road, Kant divali (535&)
Mumb’x;»loo 101.

9 5 JAN ?025
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Verification

I Smt Pravina Pee}j , adult , Indian Inhabitant, age €5 years,
%@crda)q e The Applicant ,havmj igat 1st Floor, The
Corner Cooperativé’ Housing Society Ltd. Junction' Devidas Lane and
Link Road, Devki Nagar, Borivali ( West), Mumbai -4000103 do hereby
state and declare that the content of this Affidavit are true and correct
to the best of my Knowledge, Believe to be true and correct on the basis
of the information.

Solemnly declared at Mumbai ) % * W g/v

Thiss C;i{‘ Q{“ﬁanuar}’ 2025) Before Me
2

@Q_TAREAL ;

BEG. SR. NO_|

BEEORE ME

\KRAOD DONGARDWE
iah Court & Nota t of India)
ate High Coutt & Notary, (Gov .
AQISY?SEQC}?*J‘ Comraittee, Kranti Nagar,
Akurli Road, Kandivali (East)
Mumbai-4C0 101,

JAGDISH TRYAM

25 JAN 2075
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MUNICIPAL CORPORATION OF GREATER MUMBAI

Office of the Dy.Ch.Eng.(Bldg.Prop) - W. S/II, 2nd Floor ‘C’ Wing, Municipal Office Bldg, 90 Road, Near
Sanskruti Complex, Thakur Complex, Kandivali (East), Mumbai ~ 400 101

P-5030/2020/(1490)/R/C Ward/EKSAR-N

Approval Letfer for the proposal submitted u/s 342 of MMC Act,
Amended up to date.

To, To,
Shri. Chirag S. Rayani, Mr. Afghan B. Khan of M/s. N.N.
L.S. Enterprises,

Lessee
SHOP NO. 45, VASANT SMRUTHI ? ‘
CHSL, NEAR SURBHI RESTAURANT, CTE NO.103)/ 20/-105, PENKARPADA-

STREET, NEAR RAJU INDUSTRIAL
Off 90.00 Ft. ROAD, THAKUR

ESTATE, DAHISAR CHECKNAKA,
COMPLEX, KANDIVALI (E), MIRA ROAD (EAST),

MUMBAI -400101, THANE 401107

Subject: Proposed Temporary Ready Mix Concrete (RMC) Plant on the plot

bearing CTS no. 1490, of Village Eksar North off Link Road Borivali
(West), Mumbai.

Ref.: Online submission under file No. P-5030/2020/ (1490)/R/C Ward/EKSAR-N

Gentleman,

With reference to your above cited letter, by direction this is to inform you
that the plans submitted by you for the above subject work are approved on

temporary basis subject to the following conditions.

1. That the permission shall be renewed after every six months by

paying renewal fees for a period of 36 months.

2. That the Ready Mixed Cement Concrete plant will be operated on
purely temporary basis for a period of 36 months commencing from
date of issue hereof and the same shall be dismantled and

discontinued thereafter or as and when directed by the MCGM.

be submitted. %\D
x \x \//b L



4. That the undertaking ensuring that all precautions to safeguard the

environment & health & safety in the surrounding shall be

submitted.

5. That any nuisance or pollution to the nearby residential locality

shall be abated and any such measures as may be prescribed shall
be taken. '

6. That the owner shall provide proper drainage arrangement/water

lines etc. as per Municipal specifications to avoid any unhygienic
condition on sijte.

7. Requisite License from R/North Ward shall be obtained before

operation of the plant.

8. The date of commencement will be informed as required under the

provisions of the section 347 (1) (a) of M.M.C. Act 1888.

9. That the work shall be started after 7 days from date of receipt of
approval to the proposal.

10. That the final Structural Stability Certificate from the Regd.
Structural Engineer shall be submitted for RMC plant.

11. That all the conditions of M.P.C.B. consent under no. SRO-

MUMBAI -1V/G/R/20090000406 dt. 08.09.2020 shall be complied
with.

12. That all the conditions mentioned in CFO NOC under no. CFO NOC
u.no. P-5030/2020/ (1490)/R/C Ward/EKSAR-N-CFO/1/New dt.
19.03.2020 shall be complied with.

13. That the compound wall to the plot boundary shall be constructed

before commencement of the RMC plant.

Yo 5 = e ' ~ o~ NS i -, ~~ 2 ~
Ll &a g L XAV Py XREENTIOY D Mol e > I S

OO AUAL Wada ORI ocldieTilTL il CZde viZalil

any condition mentioned as above.
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» 15. That the probable quantity of C & D Waste should be indicated in
advance prior to commencement of work and in case the quantity is
within 20 MT for small generators, the C & D Waste shall be
disposed off in accordance with the ‘Debris on Call System’, details

thereof shall be submitted to that effect.

16. That the adequate safeguards shall be employed for preventing
dispersal of dust particles / particles through the Air (or even
otherwise) and adequate record shall be maintained and uploaded
for every single trip for disposal of C & D waste, at the time of
loading the C & D waste in vehicle, after loading the C & D Waste in
the vehicle during the hauling. -

17. That the valid Bank Guarantee of Rs. 5,00,000/- shall be furnished
. solely for the purpose of ensuring compliance of the conditions in
the Waste Management Plan / Debris Management Plan approved
by the SWM Department of Municipal Corporation of Greater

Mumbeai, till grant of full Completion Certificate.

o 18.That all the conditions in the orders of Hon’ble Supreme Court
Q of India dated 15.03.2018 in the case of dumping ground
should be complied with.

Yours faithfully One copy of the plan duly signed is returned
herewith as token of approval.

Yours faithfully,

Digitally signed by

SUHAS . - PARESH PARESH
: : 5
SHAGWAN SSESEE  SURVAKAN ST

GOTHANKA -

{Building Proposal) W.S.-1 'R' Wazrd
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MUNICIPAL CORPORATION OF GREATER MUMBAI
Notesheet
Application Number : P-5030/2020/(1490)/R/C Ward Name : R/C Ward
WARD/EKSAR-N/342/1/INEW
Zone Name : Western Suburb 1 Inward Date : 07 Mar 2020
Architect/LE/SE Name : CHIRAG S. RAYANI Issued On : 06 Oct 2020

Authority Remark:

Approved as proposed by CE(DP), being temporar y structure for vital infrastructure project.

Name : Igbal Singh Chahal
Designation : Municipal
Commissioner
Organization : Municipal
Corporation Of Greater Mun
Date : 06-Oct-2020 19: 16:3

Municipal Commissioner

Page 1 of 1
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Maharashtra Pollution Control Board - Y
"] 5%5&84d236b21f@6f7f1b4c&6 B e oot ST ‘

MAHARASHAY KA CONTRO BoAdy

Phore :  (022)-26506920 .
Fax (022)-25605920 Kufpataru Foint, 1 st Flocor, |
Jo re e
Emall nmmumbabl@mpw-gw'm %1;;{31{‘ ;?QJ?EE:ST of Cloe ke i
Visitht :  hitr//mpshgonin Mumbai-400022 ‘ i
" g TR o 1

Date:08/0%/2020

Green/S.S.I '
Conaent No: SRO-MUJLM-IWMWMSOUUMM

Consent to Establish under Section 25 of the Water (Prevention & Control of Poliution)

Adt, 1974 & under Sectlon 21 of the Air (Prevention & Control of Pollution) Act, 1981 and

Authorization / Renewal of Authorization under Rule 5 of the Hazardous & Other Wastes

(Management & Trans boundary Movement) Rules, 2016 s,

(To be referred as Water Act, Alr Act and HZOW (M&TM) Rules rcspceﬁv:ly].ﬂ‘ \ ,
AL EIR] f ¥ =

e e

CONSENT is hereby granted to
M/s. N.N.Enterprises

Survey No. 92/1,92/2,9283 & oU.
CTS No.1490, of village Eksar lgu‘th&
Opp Link Road, Borivali(Wegth, G

Mumbai. R "o
e ,"\..,"‘ )

Located in the area declused under thé] m‘ﬁgipns of the Water Act, Alrac
and Authorization under the provisions of H&g‘y ‘(LEL&TM) Rules and amendments
theteto subject to the provisions of the Act and theBes and the Orders that may be made
further and subject to the following terms aqg qo\gg}ﬁom:

. L‘ % B
1. The Consent to Establish Ls p@gﬂ?ﬁ{‘w‘ Commissioning of the plant OR five %
Ty

years which ever Is earfier. T
2. The Consent is valid for thy, : puire of -

i

S ]
BNS UNDER WATER ACT:

: 3, CO
(i) The daily (Kol trade effuent from the factory shall not exceed 2.0uw’.
i ¢ [xctory shall not exceed 2.0m’,

tiry of sewage effluent from th
(i) T pent Treatment: The applicant shall provide comprehiensive weatment syslem
consisting of primary / secondary and/ot testiary treatment as is warranted with reference o
influent quality and to the following standards: operate and maintain the same continuously
o as to achieve the quality of the treated effuent.

1 ity

(ii) The
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(iv) Trade Effinent Disposal: The treated effivent shall be reused in the process, waler
sprinkling system or pardening / plantation only. There should not any discharge of

eMuent from the plant.

(v) Water pallation control measures;
The waste, water gencrated from the sources like Datching Plant washing, Transit
Mixer washing, Vehicle tyre washing apd floor washing aréa shall be collected
through well designed drainage system in & collection tank and the same shall be
treated by providing comprehiensive treatment system as is warranted o mest the
disposal standards mentioned above.

(vi) Sewage Efffuent Treatmeat: The applicant shall provide comprehensive treatment
system as is warranted with reference to influent quality and operate and maintain the
same continuously so as to achieve the quality of treated effluent to the followlng

standards, ;
(1) Suspended Solids Not to exceed 100 mg/l a0y
(2) BOD3days270C. Not lo'‘exceed 100 mg/l. »

(vi) Sewage Effluent Disposal: The treated domestic efMuent shall be (8
soak pit, which shalf be got cleaned periodically. Overflow, If any;fhalthe; d on
land for gardening / plantation only, , ¥

",

4. The applicant shall comply with the provisions qf-ﬁ’ha (Prevention &
as Cess Act) and

Control of Pollution) Cess Act, 1977 (to be £

amendment Rales, 2003 there under ;
The daily water consumption for the followi
(0 Domestic

N
cal is as under:

@) Industrial Processing (mixin v 500 CMD

(iii) Industrial Cooling v v % 00.00 CMD

Gv) Agdculture / Gardening .. ™ g 00.00CMD

The applicant shall regularly sybmits{on Bouard the returns of water consumption in
the prescribed form and pay ﬂ\a\ 15 | specified under Section 3 of the said Act.

N e
5. CONDITIONS UNDE H
() The applicant ully cover the plant from four sides and top by uzing
Tin sheets. '

(i) The appliggib, s ki! install a compeehensive control system consisting of

controlk pm{'nu as is warranted with reference (o genertion of emission
and 0 £ and maintzin the same continuously so as © achicve the level
0 ts to the following standards:

a. Contya nt:

P Controli(i) In-honse meastres;

: g ints should be covered.

L't all around the periphery of the plot boundary with height of minimum 20

) feet above free fall air emission area, whichever is higher with appropriate

Prial, Same may cxtend above with netlon clothing whenever required.

3. Water sprinkling/Chemical dust stabllizing agent spraylng system along the periphery
inside the premises of RMC.

4. Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the rees shall adequately cover
area up 10 about 20m height.

5. Internal work srea shall be, cement concreted/ Asphalted.

6. Daily dleaning / Removal of dust accumulation inslde the plant (dry/wet) shall be
carryout, with industrial vacuum cleaner,

7. Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

(1) Raw materlal storage & handling ;

1. Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone fotlowed b;b&houn assembly.




Maharashtra Pollution Control Board
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Handling of Cernent, sand, (ly ashi and agprepines shall be carried out wAth inechamcad
closed system only,
3. Manval operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as coof top sceondary dust control system.
4, Alt Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust colléction syster to be installed Lo avoid secondary fugitive emissions.
5. Mixing section of cement, aggrepate & sand shall be equipped with adequate capacity
:::11‘ S;I:l‘ecﬁou system, such as multi-cyclone followed by bag house, so asto Jimit dust
. !
6. Storage area of sand & aggregate shall be equipped with roof top water sprinkler
system. :
. The operation of the plant shall be interlocked with air pollution control devices.
. Altemative power supply system, should cover both the production and Alr pollution
contro] system. : > T
9. Fogging type sprinkler system shall be provided. %
10, The unit shall monitor ambient air qualiry at the plot boundary and meet ll}.;{'h{llfbﬁ“mg
0] ambient air quality stan {24 hours Avetage) s, e
(i)  Particulate Matter PM 10 Not to Exceed 100 pg/m3 'S -\3
(iily  Partlculate Matter PM 2.5 Not to Excced 60 pg/m3 :
() Commercial plams shall install continuous ambient ‘;itﬁu monitoring
© station (CAAQMS) within the premises. iy n
(b)  Captive plant shall carry out ambicnt alr quulityrgﬁbgtu!flng twice in &
week for 24 hours. ST
(d) Solid waste treatment and dlsposal; o e,
Solid waste from wansit mixture washing, uck (i bris/sludge) generated from
RMC shall either be reused through recovery unit/ ifing system OR disposed off at
a designated approved site by local body, t‘m‘de i

o7 -3

nstruction waste,

1. Standards for Emissions of Alr Po i <
‘ ) SPM/TPM  Not tq byogpd, e 150 mg/NM3I
b. Chimncy Details; IR

h g .
B : * Height in Vs,

%pom ln the chimney / (s) and facility such as ladder,
torlng  the air emissions and the same shall be open for
use of the Board's stalf. The chimney /7 (5) vents attached to
issicn shall be painted / displayed to facilitate identification,

S1. No. Tape OF Fuel oM
1 Dicsel

aﬁ)w industry shall tzke adequate mensures foc control of noise levels from its own
sources within the premises in respect of noise to less than 75 dB (A) during day time
and 70 dB (A) during night time. Daytime is reckoned in between 6 a.m. and % am.
and nighttime in reckoned between 9 p.m. and6am
Other conditions: 1) Industry shall not cause any nuisance inte the surrounding area.
2) Ready mix concrete industry shall comtply with the provisions under the Noise
pollution (Regulation and Control) Rule 2000, to control Noise Pollution.

11. CONDITIONS UNDER HAZARDOUS WASTE (MANAGEMENT &
TRANSBOUNDRY MOVEMLE RULES, 2016:

Se. N Dype OF Waste : ! * Dispousal




!

vi.

vil.

viii.

o

xii

xiii.

Xiv.
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2 Maharashtra Pollution Control Board
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Vhenever due to any accident or other unforesecn act or even, such emission oecur or

is appreheaded to occur in excess of standards Inid down | such information shall be
forthwith reported to board, concerned police station, office of directorate of health
service, Department of explosives, Inspeciorate of factories & Local body. In case of
failure of pollution control equipments, the production process connected 1o it shall be
stopped., .

Industry shall comply with foltowing additional conditions:

The applicant shall maintain good housekeeping and fake adequate measures for control of
pollution from all sources so as not to cause nuisance to surrounding area / inhabitants,
“The applicant shall bring minimum 33% of (he available open fand under green coverage/
tree plantation, The applicant should submit » yearly statement by 20 September every

year on available open plot area, no. of trees surviving as on 31% Marsh of the gear and no.
of trees planted by September end.
Thie applicant should make an application for renewal of the consent

days
before the date of the expiry of the cansent, .

Solid waste ~ The non hazarddus solid waste arising in the factof¥p ; Sweppings,
etc, be disposed of sclentifically so as not to cause any nuisano The applicant
shall take necessary permissions from civic authorities for disposidfe,dumping ground.

The applicant shall provide for an alternate electric pow e SOpt e
pollution control facilities installed by the applicant to maigalp*compllance with the terms
and conditions of the consent.  In the absence, pplicant shall stop, reduce or
otherwise, cuntrol production 1o abids by rerm:ég itions of this consent regarding
pollution levels. P

The applicant shall not change or alter qpa?ilf.@:ﬂiy, the rate of discharge, temperature
or the mode of the effluent / emissiprs 'og Mazardous wastes or control equipments

provided for without previous written paginiskion of the Board,

The applicant shall make an applhgi 1 renewal of the consent at least 60 days before
the date of the expiry of the é’ri\h B

As inspection book shall b:%‘m nd made available to the Board's officers during their
visit to the applicant.

£
The applicant shall i{&ﬁbank electric meter showing the consumption of energy for
operation of dom ¢ Wi industrial effluent weatment plants and alr pollution control
system. A trpj&ﬁ bwing consumption of chemicals used for trestment shall be
malintained, ¢ * ¢

The con %?f‘“be reveked as and when the industry does aot comply with the various
laws,

has granted as per the diccctions u/s 18(1) (b) of Water (P & CF) Aa, 194

Classification of industries into. Red, Green & Orange Category.

authority shall provide adequate water treatment and disposal facility for generated

cfiuent from their activity They shall comply with provisions under the Water

(Prevertion and Control of Pollation) Act, 1974,

The authority shall provide adequate Alr pollution control arrangement at the source,

They shall comply with the provisions under the Alr (Preveation and Control of Pollution)

Act, 1981 and conditions prescribed.

The remediation and restoration measure shall be taken by the project proponent in case of

any environmental pollution in the surrounding area due to emission/effluent in excess of

the standards being discharged/emitted in to the emvironment and violation of consent

conditions and thereby causing environmental ‘pollution,

The RMC plants where the norms are not followed and the technology is old (Star type)

shall be discarded within 1 year. Baisting RMC ﬂa%impimem the suggested

MPCB-CONSENT-0000097733
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cwdebnes wittho a year. Theeenews] of Mohaashta Volluuon Contres Logrd's @maent
sl be  comsidercd  only  ally  jmplemenwtion of  new  puidelines. i
The RMC's having valid consent of Maharashtra Pollution Contiol Board shall amend !
their consent in compliance with guldeline within 2 year, |
xvi. Operation of RMC plant shall be in day time only. However in notified MIDC azea, \

notified industrial parks, outside corporation arca timing are not applicable. The Day tune
shzll mean from 6 2.m. to 10 p.m.

xvii. The industry strictly follows the Guidelines for Ready Mix Concrete Plant (RMC) for
sitiing criterfa of RMC Plant in the State of Maharashtra as per notification dated

71172016,

12 Industry shall submit Bank Guarantee of Ry, 1 Lac In favor of regional Officer,
Mumbai and documents within 15 days from the Issue of comsent,

13 The Capital investment of the industry is Rs, 87.00/- Lucs, £

r
14. The Board reserve right to revoke, amend or suspend th

}
granted. s %E"”
15. This consent is granted as per delegation of power to Sify Regional

Officer, Vide Board's Circular No. BO/P&L Div./B-1 . 01.03.2013.
16. The consent is valid only with subject to permission cill body.
17.This Consent is Issued In green category based on Wie'modified directions
u/s 18 (1) (b) of the Water (P & CP) Act2964'ghd the Alr (P & CP) Act
1981, regarding harmonization of classificafton of industrial sectors

under Red/Orange/Green/White Ca s dQated 29.02.2016, Issued by
Central Pollution Contral Board, -Ne@ i. Activity of the industry is
mentioned In green category irigdy Hst at Sr. Na, R-37 Ready mlx
cement concrete, S8 ,"-n

£ ‘:; For & on behalf of

Maharashtra Pollujion Control Board

: L .
\@E‘ i 179/ 9

Sub Regional Officer, Mumbai-IV

To,

M/s. sch
, of village Eksar North,
ad,Borlyali(West)

S No. Amonnt(Bs) . I 10 T Date . T DrawnOn

SBBCO196329556 | 07/09/2020

Copy Submitted to ~
1. Assistant Secretary (Tech), MPCB, Sion, Mumbai.
2. Regional Officer, MPCB, Mumbai.

MPCB-CONSENT-0000097733
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56 GO*Z/I/L% Co-op. Housmg Society Ltd.

(REGN. NO.: MUM / WR-N / HSG / TC / 15695 / 2016-17 DATED 19-1-2017)

"HS :- 09 /21 11th February 2021

To, ;

Chairman/ Member Secretary, .

Maharashtra Pollution Control Board, top Y bo ’

Kalpataru Point, 3rd and 4th floor, Opp. PVR Cinema, Shn.-Vilash Ti Fotnis j

Sion Circle, Mumbai-400 022. (M. L.t
Sl‘U"‘T : Q'U‘Fa«b Sh C.‘H'Y J'[

Copy to, (M.P

Shri. Aditya Saheb Thakrey,
Minister of Environment, Government of Maharashtra, Smt-DuP@q, fatil dr,

Mumbai. Shiv Senac Leader( B. #)
| ahai. Qwad Rane 7,
Copy to, MLA .

Dr. Shubha U Raul,
Ex- Mayor of Mumbai, Dahisar. \

Q
; j Oy
Subject: Complaint against RMC plant on plot bearing CTS NO. 1490 OF o
VILLAGE Eksar North off link Road, Borivali west, Murhbai Q}'W
&

Reference: Mr. Chirag Rayani: File number:P-5030/2020/(1490)/R/C Ward /
Eksar- N

Dear Sir/ madam,

We more than 2500 residents of Borivali west, want to register our strong
protest against the approval given to RMC plant at plot bearing CTS NO. 1490 of
village Eksar North off link Road, Borivali west, Mumbai which is being
operated in Non-Development zone.

We all residents are concerned about the air pollution that will be caused due
to this RMC plant which willis affect health of all the residentsliving in
surrounding societies. All the vehicles in surrounding neighbourhood housing
societies will always be covered with dust and cement. The dust out of the RMC
plant will enter homes of all the nearby residential homes of housing societies.

ST T (n‘x*nar’;f"” ne
r{gmt?gm i =
FELAR RITL, AT \{ Z,Z/I

&
e

| e
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J 56 GOT/VI/% Co-op. Housing Society Ltd.
(REGN. NO.: MUM / WR-N / HSG / TC / 15695 / 2016-17 DATED 19-1-2017)

MC plant is going to cause severe health hazards to all
residents of nearby housing societies, patients in the nearby Lotus Hospital,
which is less than 150 meters from the plant and also-small children of nearby
Kindergarten school

We request you to immediately conduct revoke all the approvals if
any issued to the subject RMC plant.

Thanking you
For The Corner CHS LTD.

e

Hon. Secretary

CC :- Mr. Shri. Gopal Shetty
Member of Parliament-North Mumbai

CC :- Mr. Shri. Suresh Rane - MLA

CC :- Mrs. Smt. Manisha Chaudhary -~ MLA

We the members of the Society.

Name of the member Signatures
Gor Rekha B Mekla Rk (e kta.
Gol _Pofavines P peS Pt o

\3 o\ \)\K s B'?M‘&W

BDL w /M]Jn;b» Mﬁg/
\lot /hnr’% M )
[101 ﬁ@l&@ AT Db

oot Vaul futh Cou
qov Ny RPN M-—KE_
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%6 @O’Z/I/L% Co-op. Housing Society Ltd.

(REGN. NO.: MUM / WR-N / HSG / TC / 15695 / 2016-17 DATED 19-1-2017)

-

embers of the Society.

Name of the member Signatures
I

S 2 Yo Q& SK L& AN M
Gol {Qg Sl 4%&

Mo\ 4o {A/WYM’) ﬂ/\'d @}d
%02 _paoq S. (Frals C!oiaﬂ 5
20\ Boloby shek A

1491/A/1t0'4; Junction of Devidas Lane & Link Road, Devki Nagar, Borivali (W), Mumbai-400 103,

New C.T.S. No.



" Arnexuse H, 3Bl G4
f _ Om-Prathamesh CO-O@eratlve Hsg. Soc. Ltd. %

Reg. No. BOM / (WR) / HSG. / (TC) / 4672 / 1989-90
Jay Pali Hill, Near Shanti Ashram, Eksar Road, Borivli (West), Mumbai - 400 103.

Ref. No. Date : f‘f/f:? 2_/ Sy
To,

Chairman/ Member Secretary,
Maharashtra Pollution Control Board,
Kalpataru Point, 3rd and 4th floor, Opp. PVR Cinema, 60% Es
J

Sion Circle, Mumbai-400 022. _ ) .
L. Vileww FPobinis Ji

Copy to, (M.L. ),
Shri Aditya Saheb Thakrey,

| Shaa.
Minister of Environment, Government of Maharashtra, Cft’?’o‘t Sh &*’f"'{ Juv

Mumbai. .
— Sﬂﬂ'b'Diﬁ_ff o el JC.
Opy o, i h
Dr. Shubha U Raul, (Ui~ Sema Leacletr),
Ex- Mayor of Mumbai, Dahisar. Qe - Sl Raune T, mLP -
Sublect: Complaint against RMC plant on plot bearing CTS NO. 1490 OF
' VILLAGE Eksar North off link Road, Borivali west, Mumbai DC;/L ’
Opp. Metro Piller no. 170, Opp. The Corner Bldg. X }: i

/
Reference: Mr. Chirag Rayani: File number:P-5030/2020/(1490)/R/C

Ward/Eksar- N

Dear Sir/ madam,

We more than 2500 residents of Borivali west, want to register our st

protest against the approval given to RMC plant at plot bearing CTS NO.
14980 of village Eksar North off Ink Road, Borivali west, Mumbal which is being
operated in Non-Development zone.

We all residents are concerned about the air pollution that will be caused due
to this RMC plant which will is affect health of all the residents living in
surrounding societies. All the vehicles in surrounding neighborhood housing
societies will always be covered with dust and cement. The dust out of the

RMC plant will enter homes of all the nearby residential homes of housing
societies.

This RMC plant is going to cause severe health hazards to all
residents of nearby housing societies, patients in the nearby Lotus Hospital,
which is less than 150 meters from the plant and also small children of nearby
Kindergarten school

We request you to immediately conduct revoke all the approvals if
any issued to the subject RMC plant.
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Om-Prathamesh Co-éfieratlve Hsg. Soc Ltd.

: W Reg. No. BOM / (WR) / HSG. / (TC) / 4672 | 1989-90
Jay Pali Hill, Near Shanti Ashram, Eksar Road, Borivii (West), Mumbai - 400 103,

Date: _/ 5’/3 2 272

| %’)u@az/fk""i 7%@/{7} , /l}
. ' LIS K

jﬁkfﬁ:(/lf—




\ =ik

"
5

~ Apneguse H. . & FTRLR -

v' HEMGIRI CO—OPERA'ﬁ E HOUSING SOCIETY Alf

LTD.

(Regn. No. BOM / WR /HSG / TC /10854 / 2000-2001 Dated 31-05-2000)
Devki Nagar, Eksar Road, Borivali (West), Mumbai — 400 103

Date: 15" February 2021

oy o,

Bri.Nilas Pobnic Jt .

To,

The Chairman / Member Secretary
Maharashtra Pollution Control Board,
Kalpataru Point, 34 & 4™ Floor, Opp PVR Cinema,

Sion Circle, Mumbai 400 022 (M.L-O
Copy to’ SM' Cqsif:a’{ g‘ﬂ \)p |:
Shri Aditya Uddhav Thackerey, L .P.)

Minister of Environment, Government of Maharastra "
Mokl Smk . Deepa Fatil ji
(Chiv Sena Leader)

copy tol - - -
Dr. Shubha Raul i . Swal Rane Ji,
Ex-Mayor of Mumbai. Dahisar MLA .

Subject: Complaint against Ready-Mix Concrete (RMC) plant on plot bearing CTS NO. 1490 of
Village Eksar North Off Link Road, Borivali (West), Mumbai.

Reference: Mr Chirag Rayani: File Number P-5030/2020/(1490)/R/C Ward/Eksar-N
Dear Sir / Madam,

We wish to register our strong protest against the approval given for the RMC plant on nlot
bearing CTS NO 1490 of village eksar North off link road, Borivali West, Mumbai which is being
operated in a Non-Development zone.

The residents are very concerned about the air pollution and health hazards caused due to the
RMC plant. This will put the health of the residents of all surrounding societies at risk. In
addition, this will also affect patients in the nearby LOTUS hospital which is less than 150
meters from the plant

School children in the nearby kinder garden will be breathing dust-laden air daily. Particulate
pollution (dust and cement) will enter our homes and we will be forced to keep doors and
windows shut.

Keeping the above concerns in mind, we request you to immediately revoke all approvals if
any issued to the RMC plant.

3T I (TEATEA) gy HERGIRI CO-0P HOUSING SOCIETY LTy
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/¢ HEMGIRL cn-opmmwg ﬁ@'u-s.mﬁ SOCIETY LID.
(Regn. No. BOM [ WR / HSG / TC / 10854 /' 2000-2001 Dated 31-05-2000)
Devaki Nagar, Eksar Road, Bori'fali (West), Mumbai - 400 103.
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SWATI CO-OP. G. SOCIETY LTD. |

Devidas Extn.Road, Eksar Village, New Devki Nagar, Borivli (W), Mumbai-400 103
Regd. No.BOM/(W.R)/HSG/TC/11101/2000-2001/2000

Ref. No. | —02L— 2072

Date:
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SHRI SHITAL CO-OPERATIVE HOUSING SOCIETY LTD.

Behind Shanti Ashram Bus Depot, Dr. Kalpana Chawla Road, Borivali (W) Mumbai — 400

103

[ Society Reg. No. BOM/WR / HSG / TG /8801 / 93-94 - Dated 21-3-1994
Ref.2021/003 Date: 01-Mar-21
To,

Chairman/Member Secretary,

Maharashtra Pollution Control Board,

Kalpataru Point, 3" and 4™ Floor, Opp. PVR Cinema,
Sion Circle, Mumbai - 400022

Copy to.

Shri Aditya Saheb Thakrey,

Minister of Environment, Government of Maharashtra,
Mumbai

Copy to,

Dr. Shubha u. Raul, Shri Vilash ji Potnis (MLC),
Ex-Mayor of Mumbai, Dahisar.

Shri Gopal Shetty Ji (M. P.), Smt. Deepa Patil (Shiv Sena Leader)
Shri Sunil Raneji (MLA) Smt. Manisha Chaudhary (MLA)

Subject: Complaint against RMC plant on plot bearing CTSNO. 1490 OF VILLAGE Eksar North
off link Road, Opp. Metro Pillar No. 170, Borivali west, Mumbai.

Reference: Mr. Chirag Rayani : File No. P-5030/2020/(1490)/R/C Ward/Eksar-N

Dear Sir/Madam,

We more than 2500 residents of Borivali west, want to register our strong protest against the

approval given to RMC plant at plot bearing CTS NO. 1490 of village Eksar North off link Road,
Borivali west, Mumbai which is being operated in Non-Development zone.

We all residents are concerned about the air pollution that will be caused due to this RMC plant which
will is affect health of all the residents living in surrounding societies. All the vehicles in surrounding
neighborhood housing societies will always be covered with dust and cement. The dust out of the
RMC plant will enter homes of all the nearby residential homes of housing societies.

This RMC plant is going to cause severe health hazards to all residents of nearby housing societies,

patients in the nearby Lotus Hospital, which is less than 150 meters from the plant and also small
children of nearby Kindergarten school.

We request you to immediately conduct revoke all the approvals if any issued to the subject
RMC plant.
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"« OLIVE APARTMENT C.H.S. LTD.

New Link Road, Devki Nagar, Eksar Road, Borivali (W). Mumbai - 400 103.
REG. NO. — MUM/WR/HSG/TC/14929/2010 - 11/YEAR -10.

Ref No. Date:-© 1 /03/2021

To,

Chairman/ Member Secretary,

Maharashtra Pollution Control Board,

Kalpataru Point, 3rd and 4th floor, Opp. PVR Cinema,
Sion Circle, Mumbai-400 022.

Copy to,
Shri Aditya Saheb Thakrey,
Minister of Environment, Government of Maharashtra,

Mumbai.

Copy to, Copy to, Shri. Gopal Shetty Ji (MP)
Dr. Shubha U Raul, Shri. Sunil Rane Ji (M.L.A.)
Ex- Mayor of Mumbai, Dahisar. Smt. Manisha Chaudhary Ji

) ; _ ) (M.L.A.)
ce: vielasS FD bnis Jo (M. L 'L),QMb. Deepa Patil (Shev Sena L«Qac_a(-ek)‘
— Subject: Complaint against RMC plant on plot bearing CTS NO. 1490 OF

VILLAGE Eksar North off link Road, Borivali west, Mumbai

Reference: Mr. Chirag Rayani: File number:P-5030/2020/(1490)/R/C Ward/Eksar-
N

Dear Sir/ madam,

We more than 2500 residents of Borivali west, want to register our strong
protest against the approval given to RMC plant at plot bearing CTS NO. 1490 of
village Eksar North off link Road, Borivali west, Mumbai which is being operated in
Non-Development zone.

We all residents are concerned about the air pollution that will be caused due
to this RMC plant which will is affect health of all the residents living in surrounding
societies. All the vehicles in surrounding neighborhood housing societies will
always be covered with dust and cement. The dust outof the R%g plant will

enter homes of all the nearby residential homes of housing soi 25 S
(Tt N2
. . ? W/t _“\,f,;-‘u

This RMC plant is going to cause 5@@@\% «heﬁth, .hazards to all

. L ¢ . . . i ’ g G A AL AT .
resic  1ts of nearby housing societies, patients iQﬂt@“ﬁ@\a_{b;)_:Lp_tu.s"Hospltal_‘ which

is less than 150 . s from the plant and?{-‘ﬂ‘é‘é@tﬁ%ﬁjlﬁfpﬁi?'d,r‘(gl,]-J;eo’ff' nearby

Kindergart. - school ‘9:‘0~s'1‘5‘5‘ 01\03 A
e

We request you to imnediately ¢ 'vel revoke all te 4P FB‘HR'}fjgny issued

to the subject RMC plant.
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- OLIVE APARTMENT C.H.S. LTD.

New Link Road, Devki Nagar, Eksar Road, Borivali (W). Mumbai - 400 103.
REG. NO. — MUM/WR/HSG/TC/14929/2010 - 11/YEAR -10.

Ref No. Date:-___ [/ /20___
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BAJ DARSHAN CO-OP. GQUSING SOCIETY LTD, 9

Behlﬁd §hant1 Ashram Bus Depot Kalpana Chawla Road, Borivali (W), Mumbai — 400 103,
Regd. No. : BOM / WR | HSG / TC/ 8642 / 1993-94. 5,

Ref. No.: Date:

To, 11/02/2021
Chairman/ Member Secretary,

Maharashtra Pollution Control Board,

Kalpataru Point, 3rd and 4th floor, Opp. PVR Cinema,

Sion Circle, Mumbai-400 022.
Copy to, Shri. Gopal Shetty Ji (MP)

Copy to, ; ; :
Shri Aditya Saheb Thakrey, Shri. Sunil Rane Ji (M.L.A.)
Minister of Environment, Government of Maharashtra, Smt. Manisha Chaudhary Ji
Mumbai. (M.L.A.)

Shii. Vilash Ji Potnise (M.L.C) |
Copy to, mk - Dezpo. L ' '
Dr. Shubha U Raul, > s %) :

~. =x- Mayor of Mumbai, Dahisar.

Subject: Complaint against RMC plant on plot bearing CTS NO. 1490 OF
VILLAGE Eksar North off link Road, Borivali west, Mumbai

Neoy metre PpPillar me 170,

Reference: Mr. Chirag Rayani: File number:P-5030/2020/(1490)/R/C Ward/Eksar- | 5

Dear Sir/ madam,

We more than 2500 residents of Borivali west, want to register our strong |
protest against the approval given to RMC plant at plot bearing CTS NO. 1490 of !
village Eksar North off link Road, Borivali west, Mumbai which is being operated in
Non-Development zone.

We all residents are concerned about the air pollution that will be caused due
to this RMC plant which will is affect health of all the residents living in surrounding
societies. All the vehicles in surrounding neighborhood housing societies will always
We covered with dust and cement. The dust out of the RMC plant will enter homes of
all the nearby residential homes of housing societies.

This RMC plant is going to cause severe health hazards to all
residents of nearby housing societies, patients in the nearby Lotus Hospital, which is
less than 150 meters from the plant and also small children of nearby Kindergarten
school

We request you to immediately conduct revoke all the approvals if any issued
to the subject RMC plant.
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~ 2AJ DARSHAN CO-OP. HAUSING SOCIETY LTD
spind Thanti Ashram Bus Depot, Kalpana Chawla Road, Borivali (W), Mumbai — 400 10:;
Regd. No. : BOM | WR / HSG / TC/ 8642 / 1993-94. RS

i

Ref. No.:

Date: |1/02]202]




+91 77770 22807 / 77770 22804 ( 10/
info@lotushospitalmumbai.com 2
www.lptushospitalmumbai.com 5

LoTus ' | 83 a
MULTISPECIALITY - Chandresh Co-op Housing Society

H o Sp I TA L Devki Nagar, Nr. S1. Lawrence Hig,h Sc-huul,

Borivali (W}, Mumbai - 400103

8 Q&

Date:- 16/02/2021

To,
Chc:u.rma,n[M.cmw Secretary,

MaharoaShtra Pollution Control Board,
Siom , Mumbaoa - J4ob0 2.2 .

Subject:- Concern over cement ready mix plant

Respected Sir,

We have heard that there is a cement ready mix plant coming near our hospital area. One of
our hospitals is on link road opposite metro pillar no 164 in Link Bird Society.

Because of cement plant there might be a chance of pollution and we have concern over the
health of admitted patients as well as new born babies.

So please consider our concern of pollution produced by the plant.

Thank you
LOTUS MULTISPECIALITY HOSPITAL

[

Dr. Abhijeet Anaje

cc b5

|, Shri- Aditya. Saheb 'ﬁ"‘af—”&'f M inceter 0—6 Environment,
Crovernment of Maharaghira -

2.8ri. Vilasji Pobnis, M. L. C.
3.Dv-fubhor Rawd | px - Mayor of Mumbau-

4. Shric (ppal Shetty i,
S Amt Deepa f’a.tl:(, Shiv Sera lead
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Reco_rd‘l_ng our serious concern regarding the prop 's:
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Respected Sir,
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MAHARASHTIRA POL LUTION CONTROL BU/

I
b |
Shone (022) . 24016239 Regional Office, Wiurmpai, br,;

alpatary Point, i Flaor, Slon Cirele,
(eay. 24015264

“pale (550

ol (Green)
Consent No: Format 4. O/BOMRC =Murnialf AN No. v CliCr S GAQODG RE DalEd "
To,

M/s. N, ML Enterprises.
S. No. 92/1, 92/2, 92/3 & 92/4
CTS No. 1490, Village-Eksar North, OIf. Link Road, Borivali (W) Mumbai.

Sub: - Consent to Operate under Green Category.

Reference: 1, SRO-MUMBAI-V/20090000406, dtd., 08.09.2020.
2. Application vide UAN No: 0000112204

For Consent to Operate under Section 26 of the Water (Prevention & Control of |
Pollution) Act, 1974 & under Section 21 of the Alr (Prevention & Control of Pollution)
Act, 1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (M & T M)
Rules 2016 Is considered and the consent is hereby granted subject to the following
terms and conditions and as detailed in the schedule |, I, 1Il & [V apnexed to this order:

1. The Consent to Qperate is granfed fora p;eriod up to 31.05. 2024

2, Capital lpvgstmeng as per CA Certificate- Rs, 87/-lakhs.

3. The Cons ent Is valid for thie manufacture of -

1. | 'ReadyMix Concrete =~ | 0 M}/
- ~ (Captive purpose for metro project only) l

4, Cond[t!ong;‘undarWater(P&CP}.197.4Actfcrdischargeof-_e__fﬂua_nt:
Sr Description ~ Permitted. .-}~ Standards 10 ;. :Disposal Path
G e ' M QMDY F 4 e R A i :
02.00 As per Schedule-| Recycle & Reuse I the process,
j gardéning/plantation and water

&4 sprinkling purpose only.
2. |Domestic 02.00 As per Schedule-1|On land for gardening
L effluent. \ ]
ot Dins ;cgndlﬂgri’s;mndpr,Air(e&ce)Act.1931roralrem1sslons_:
B <5  Stack . Descriptiomrof stack/ - Numberof ;. * Standards to be
No. No. source - ‘- ,Stack achieved

1. |91 DG Set 1 As per schedule Il .

[}
e i
M/s. N. N. Enterprises /RO-Mumbal /UAN No. 0000112204 /%ﬁ,_. -qf”l page No. Page 1 0f 12
— =t
S e "~

! X DO 42
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Nan Hazardous Wﬂte.,

Either reused through recovery
unit/Reclaiming system OR disposed
off at designated approved site by
local body, for derbies / construction
waste,

7. Conditions under Hazardous &Other Wastes (M & T M) Rules 2016 for
treatment and disposal nf hazardous waste:

{Treatment; ' - Disposal "

T

10. Treatment and Disposal of Biomedical Waste generated to CBMWTSDF:

\—/
V)
e
'}\\\
3 (Not Applicable)
bk ‘l »
\% Sr.ﬂo!.cdtegq? frvatt
[ ok
T
\

not to. . Segrégation Color: Treatment &i

i BRI L exceed ... . coding : Daspo.,af
P i (Kg/V) : :
‘Nil R 2 e L e 2

11. The consent is issued subject to direction issued by CPCB under section 18(1) (b)

of Water (Prevention and Control of Pollution) Act, 1974, regarding classification
of Industrles dated 07th March 2016.

12. Operation of RMC plant shall be in daytime only. The Day time is reckoned In
: between 6 a.m. and 6 p.m. l.e, from sun rise to sunset.

13. The Board may make the standards stringent for the RMC/batching plants located
within Corporation areas.

14. Commercial plants shall install continuous ambient air quality monitoring station
(CAAQMS) within the premises.

Mie M N Furarnrieas {DNC R gt b 71130 R OGS 819 s
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17. The entire RMC Plant should bé enclosed.

18. Industry shall provide covering z_i‘t z's:ll thé emission generating points.

|
: U 3
19. Industry shall carry out monitoring of ambient air quality twice in a week for 24 f
hours at windward & leari ward direction and submit the data to Board office on l
- monthly basis. i P
20, The Board reserves the fight to review,.amend, suspend, revoke etg. this consent and
the same shall be binding on the industry.

21. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.

22. The applicant shall make an application for renewal of consent to operate 60 days
l prior to the.date of expiry of the consent.

; 23. This consent is issued with the approval of competent authority of the Board,

Fpr.and-onbéhaifoflhe :
Maharashtra Pollution Control Board

—Alie

| ; (Satish Padwal)
Ilc, Regional Officer, Mumbai

hacelved,Conaent fea of —

L

2t T (R
b : 40'000f~ Y

l"f-i_'l [ ¢ "\"{ DX

¢ : [ORIT
TXN2104000384

06.042021 |

' ':F‘-t"-j"[‘l-!\' "‘H Aty

‘Online transfer

Copyto; ..
1. The Assistant Secretary (Technical), Mumbai,
2. Sub-Regional Officer -Mumbai-IV
- They are directed to ensure the compliance of the consent conditions
3. Chief Accounts Officer, MPCB, Mumbai.

PR -
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SCHEDULE-
Terms & conditions for compliance of Water Pollution Control:

1. Industrial effluent: -

a. Industrial effluent generation and details of the treatment installed (Primary followed by
tertiary treatment) - 02.00 CMD

b. Samples Paramelers defails in case of CETP/ Recycle & Reuse in the process,
gardening/plantation and water sprinkling purpose only.

(1 TpH Belween 55 to 9.0
2 | Oil & Grease Not to exceed 10 myh
3 Suspended Solids Not {o exceed 100 mg/l.
4 BOD 3 days 27 Deq.C Not to exceed 1. 80 mg/l.
5 COD .| Not to exceed 100 mg/l.
6 | Total Dissolved Solids Not to exceed 2100 mg/l.

¢. Treated industrial wasle water disposal details. (i.e. CETP/ZLD/ Recycle & Reuse in the
process, gardening/plantation and water sprinkling purpose only)

2. Domestic water: -
a. Details of the domestic water generation and treatment system provided- 02.00 CMD
treatment system seplic tank and Soak Pit.
b. Treatment and parameters

Suspended Solids Not to exceed 100 mgll.
BOD 3 days 27° C. Not to exceed 30 magll.

c. Treated industrial wasle-water disposal details (CETP/Secondary treatment/Soak
pit/overflow on land for gardening)

3. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of walerworks for the purification thereof & the system for the disposal
of sewage or trade effluent or in connection with the grant of any consent conditions. The
Applicant shall obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system and or extension or addition théreto.

4. The induslry shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and
safety of the operation thereof.

Mann ka Dama s o
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et EPrsvention & Control of Fallufion?
g i

gl i B

1 "
2. Domestic purpose - 250
3 Processing whereby water gets polluted & poitants | 16.00
are easily bigdegradable
4. Processing whereby water gets polliled & pollutants 00.00
. |are not easlly biodegradable and are toxic
5, ‘Others: i) Gardening 00.00
1

Water used for Gardening should be treated effluent/sewage.

6. ‘The Applipiapg§t3gl,|.,._p_r6_v,iptq Specific Water Pollution control system as per

' EP Act, 1986 and nile made there under from time to time.

M/s N.N. Enterprises fRO-Mumbal/UAN No. 0000112204
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Terms & conditions for compliance of Air Pollution Control;

1.

As per your application, you have provided the Air poliution control (APC)system and also
erected following stack (s) and to observe the following fuel pattern-

03 above
roof

Acoustic
Enclosures

2. The applicant shall operate and maintain above mentioned alr pollulion control system,
50 as to achieve the level of pollutants to the following standards:

| Particulate matter Not to exceed 150 mg/Nm?
]§_O_z Process Not to exceed NA T

3. Standards for Ambient Air Quality (AAQ)

PMzs Not to exceed 60 upg/NM3
PMo Not to exceed 100 pg/NM3
| SOz Not to exceed 80 pg/NM3
NOx Notto exceed . 80 pg/NM3
Acld Mist Not to exceed 35 pg/NM3

4. The applicant shall provide specific Air Pollution control equipment's as per the conditions

of EP Act, 1886 and rule made there under from time fo time/Environmental
Clearance/CREP guidelines,

5. The Applicant shall obtain necessary briar permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or

replacement well before its life come to an end or erection of new pollution control
equipment,

€. The Board reserves its rights to vary all or any of the condition In the consent, if due to
any technological improvement or.otherwise such varlation (including the change of any
control equipment, other in whole or in part Is necessary).

7. Noise Pollution control Measures:; -

The Industry shall comply with the provision under the Noise (Regulation and Control)
Rule- 2000, to control noise pollution.

e

Wide B M Erborneleas 101L RS e e e R R R TN
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Al material transfer points showd e cuveie:
The dust containment system shall be providad incorporaing either of the ollowing,
Barricading all around the periphery of the piot boundary of height minimum 20 'e6t o 8
feet above free fall air emission area, whichever is higher with tin sheets. Same may
extend above with netion glothing whenever required
Water 'spdhkl!ng{@ha[f]jbal dust stabilizing agent spraying system along the periphery

b, cement concreted/Asphalted. e B T
of dust:accumulation inside the plant (dry/wet) shall be carry - "', . ]
 ndustrial vagoum cleaner. ECOIB T T TS L G E
T 1 c%w Facllity shall be provided at entry and exit points, for transit oy b
- mixty icle. ' G335, . \
(1) 'Ra'\if_matéﬂ'aifétoragé;"Handi_ing&Others:- T
1. ‘Storage sflos of cement & fly-ash shall be equipped with adequate capacity of dust

Collection system such as mult-- cyclone followed by bag house assembly.
2. Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical

closed system only.
3. Manual operations shall be permitted only in a closed shed, equipped with dust control

system at the loading point as well as roof top secondary dust control system.
4, Al Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
. _polnts dust collection system to be installed to avoid secondary fugitive emissions

5. Mixing section of cement, aggregate & sand shall be equipped with adequate capacity

- dust collection system, such as multi-cyclone followed by bag house, s0 as to limit dust
emissions,

¢ 105 Storage area of s'and_.& aggregate shall be equipped with roof top water sprinkler
> Sya‘em* . ‘_:'!:j.l' .I o i . .

7. The alr pollution contrcl devices shall be operated regularly.

8. A!tg‘iﬁqﬁyq bg}ger supply system should cover both the production and Alr pollution
controsystern.

9. Industry shall provide treatment facility ind ustrial effluent,

10. Industry shall provide disposal facility for treated effluent.

11. Industry shall provide disposal facllity for solid waste.

12. Industry shall provide proper exhaust system in the premises.

RS RIS
fﬁ""‘”f\
—
o e X A
» pey
)\
|7
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SCHEDULE-N

Details of Bank Guarantees:

;Pu}p_a';lg‘.- Qfl'_ Compliance 'faﬁqﬂﬁ'.
BG Périod - * Date: §

N

Consent to 1,00,000 Compliance'| ‘Continugis® 'Bﬂ.’09120'24
Operate | (Existing of consent to
BG to be conditions
extended) ! :
2. | Consentto | 5,00,000 15 days O&Mof | Continuous |30.09.2024
Operate pollution
control
systems &
compliance
of consent
conditions | '

_BG Forfeiture History foriihaisn ey '
Consent (C2E) :Amount i Submission . Purpése ~ Amount ~ Reason of !
8mo . - L7l of BG H1iY Period - of BG - * of BG -BG '
ois i e Y i oged' AR .. Forfeitur  Forfeitur

v ‘ "-“NA e ._,‘_...._(_".\, FE= iz .“ 3 "L“’" ...

BG Return detalls ;
Srno Consent(C2E), . " 11BG: ' . ... iPurposeof. . Amount of BG
3 Lot SRS Y i imposed BB L Returned

-"|‘_'_’_I i e i

S -
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SOHERE =
(he Energy source il fighiing pURDSE Shan s tummy e o R
5. The PP shall harvest ranwater from roof lops swildinge and stoum water oG o
recharge the ground water and uiilize the same for different industrial applications within

the plant

3. Conditions for D.G. Set

a. Noise from the D.G. Set should be contralled by providing an acoustic enclosure or )
by treating the room acoustically. i

b, Industry should provide acoustic enclosure for control of notse. The acoustic
enclosure/ acoustictreatment of the room should be designed for minimum 25dB (A)

- insertion Joss or for meeting the ambient noise standards, whichever is on higher

_side. A suitable exhaust muffler with insertion loss of 25 dB (A) shall also be provided.

 The measurement of insertion loss will be done at different points at 0.5 meters from
. acoustic enclosure/room and then average. i s

¢. Industry 'should make efforts to bring down noise level due to DG set, outside
Industrial premises, within ambient noise requirements by proper sitting and control
measures, _
d. Installation of DG Set must be strictly in compliance with recommendations of DG Set
. manufacturer.
e. Aproper routine and preventive mainlenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
- Jevels of DG set from deterlorating with use.
. “10.6. Set shall be operated only in case of power failure.
'g. ‘The applicant should not cause any nuisance in the surrounding area due to,
.:operation of D.G, Set: )

h, “The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
_amendments regarding noise limit for generator sets run with diesel.

The applicant shall maintain good housekeeping. ;

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be

disposed of scientifically so as not to cause any nuisance / pollution. The applicant shall

take n"eces_sary permissions from civic authorities for disposal of solid waste.

6. The epplicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments Jprovided for without previous written permission of _1Ha Board. The indusltry
will not carry out any activity, for which this consent has not been granted/without prior
consent of the Board.

7. The Industry shall ensure that fugitive emissions from the activity are controlled so as to
méintain clean and safe environment in and around the factory premises.

‘8. Tp& Industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The Industry shall submit official e-mail address and any change will be duly informed to

oA

the MPCB. ™
' Al
M/s.N.N, !nterpr!nsfﬁi}ﬂumbaifﬂﬁﬂ No. 0000112204 ————— ! ‘ Page Mo, Page 90f12
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18,
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20.

21,
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23,

LE

104

The industry shall achieve the MNalional Ambient Ajr Quality standards prescribed vide
Government of India, MNofification Mo, B-29016/20/90/PCl-L. dated, 18.11.2009 as
amended,

The Board reserves its rights to review plans, specifications or other data relating to plant
setlup for the freatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps 1o establish
the unit or establish any treatment and disposal system or an exiension or addition
thereto. '

The industry shall ensure replacement of pollution control system or its parts after expiry
of its expected life as defined by manufacturer so as to ensure the compliance of
standards and safety of the operation thereof.

The PP shall provide personal protection equipment as per norms of Factory Act
Industry should monitor effluent qualily, stack emissions and ambient air quality
monthly/quarterly. '

Whenever due to any accident or other unforeseen act or even, such emissions occur or
is apprehended to occur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case of
failure of pollution control equipment, the production process connegted fo it shall be
stopped. 7 .
The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions
of the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

The industry shall tecyclefreprocess/reuse/recover Hazardcus Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2018, which can be recycled
Iprocessed /reused frecovered and only waste which has to be incinerated shall go lo
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed elc. should go for, that purpose, in order to reduce load on
incineration and landfill site/environment.

An inspection book shall be opened and made available to the Board's officers during
their visit to the applicant.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Alr (P&CP) Act, 1881 and

Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).
Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at'the end of the collection system with arrangernent
for measuring the flow, No effluent shall be admitted in the pipes/sewers downstream of
the terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The industry should not cause any nuisance in surrounding area,

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to
less than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned

inbetween € a.m. and 10 p.m. and night time is reckoned belween 10 p.m. and 6 & m.

« N Fnrarncicac MO K amlaa LA 8. AAGARS s e -~
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shall be designated by nurmbers suGh @8
displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 ]
and submit the Annuel Returns as per Rule 6(5) & 20(2) of Harardous and Other Wastes 14
(M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th Jl.}n.a‘of {
everyyear. . . :

27. The ‘app

o vRrious Bol

G Bk ElG ana these

operation ‘of domestic and industrial effluent treatment plants and air pollution contro! |
system. A register showing consumption of chemicals used for treatment shall be i
maintained. '
28. The applicant shall bring minimurm 33% of the available open land under green coverage/ |
plantation. The. applicant shall submit a yearly statement by 30th September every year |;
on avénilabie open plot area, number of trees surviving as on 34st March of the year and )
number of trees planted by September end.
29. The Board reserves its rights {o review plans, specifications of other data relating to plant
setup for the treatment of waterwarks for the purification thereof & the system for the
disposal of sewage of trade effluent or in connection with the grant of any consent
conditions.
30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as
~perthe proyisions of Rule 14 of the Environment (Protection) (second Amendment) Rules,
4992..
21, The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof of alteration or
replacemenUalteration well before its life come to an end or erection of new pollution
control equipment.
32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of any
control equipment, other in whole or in partis necessary).
33. The applicant shall provide facllity for collection of environmental samples and samples
of trade and sewage effluents, alr emissions and hazardous waste to the Board staff al
the terminal or designated points and shall pay {o the Board for the services rendered in
this bahalf. Consumers of bulk consumers of electrical and electronic equipment listed in
Schedule | shall ensure that e-waste generated by them is channelized through collection
centre or dealer of authorised producer or dismantler or recycler or through the designated
take back service provider of the producer to authorised dismantler ore cycler
34. Bulk consumers of electrical and electronic equipment listed in Schedule | shall
maintain records of e-waste generated by them in Form-2 and make such records
avallable for scrutiny by the concerned State Pollution Control Board

lilc.ﬂ.nt-shall__ install a separale meter showing the consumption of energy far i

M /s N N Enterprises /RO-Mumbal/UAN NG 0000112204 Page No, Page 11 012



. 36,

Consumers or bulk consumers of electrical and electronic equipment listed in Schedule |
shall ensure that such end-of-life electrical and electronic equipment are not admixed with
e-waste containing radioactive material as covered under the provisions of the Atomic
Energy Act, 1962 (33 of 1962) and rules made thereunder:

Bulk consumers of electrical and electronic equipment listed in Schedule | shall file annual
returns in Form-3, to the concerned State Pollution Control Board on or before the 30th
day of June following the financial year to which that retum relates. n case of the bulk
consumer with multiple offices in a State, one annual return combining information from
all the offices shall be filed lo the concerned State Pollution Contro! Board on or before
the 30th day of June foliewing the financial year to which that réturn relates.
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Near BUS Depot, Borivah West.

Mumbai -400 103

.. Sub Your RTI apphcatlon regardmg procuring Ready Mix Concrete by DMRC.

Ref::

-y

Dear S|r

b

Your RTI' applicatlon No. NIL, dated: 29.11,2021 received in this office on 30.11. 2021.

TR With reference to your RTl application, the para wise reply for Line 2A is as under:

Sr.
No.

Particular of Information Required

Information

1

Please advise if DMRC is procuring any
amount of Ready Mix Concrete from Ready
Mix concrete Plant situated in Village Eksar
North of Link road, Borivali (West), Mumbai
belonging to M/s N.N. Enterprises

DMRC has not procured Ready Mix concrete
from Ready Mix Concrete Plant situated in
village Eksar North of Link Road, Borivali
(West), Mumbai belonging to M/s N.N.
Enterprises,

This is for your kind information and necessary actioniplease.

Thankmg you,
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MUNICIPAL CORPORATION OF GREATER MUMBAI
CHIEF ENGINEER (ROADS, TRAFFIC & BRIDGES)

REVISED BASIC NORMS FOR REGISTRATION OF RMC PLANTS W.E.F.
1.07.2011.

Ref: Minutes of Pre bid meeting for C.C. Road tenders of Work Code
No. C-242, C-243, W-254, W-255, E-208, E-209 and Asphalt
Road tenders of Work Code No. AC-81, AW-59, AE-33 on

, 15.06.2011.

1. Location of plant shall be in Mumbai or in the outskirts of the Mumbai Limit,
provided it fulfills the provisions of IS 4926 of 1976 subject to following :

(a) RMC plants falling within Mumbai Limits and Meera - Bhayender
Municipal Corporation Limits or Navi Mumbai Municipal Corporation
Limits and Thane Municipal Corporation Limits (which fall in Mumbai
Metropolitan Region) shall be considered for approval subject to other
norms are satisfied by the R.M.C. plant.

(b)  For the RMC plants which fall within rest of the Mumbai Metropolita
Region than mentioned at 1 above, it would be necessary for RMC plan
owners to show trial to the Chief Engineer (Roads, Traffic & Bridges). If
such plants, after trial, fulfill the aforesaid provisions in IS 4926 of 1976,
the same can be considered for approval with restrictions areas supply
of Ready Mix Concrete.

2. All operations in Batching plant should be fully computerized.

3. Only advanced mixers like pan or twin shaft should be used in the Batching plant.

4. Minimum one silo of capacity 75 M.T. for storing the cement shall be provided. If
the mixture of O.P.C. with G.G.B.S./flyash is proposed to be used for a project,

minimum two silos should be provided.

Minimum six (6) transit mixers should be available in the RMC Plant for
transporting RMC mixes to the ongoing works.

o

6. The proper partitions for segregating various aggregates should be provided.
7. RMC plant should have an up to date laboratory for performing various tests.

8. Skilled personnel viz. Quality Control Engineer, Laboratory Technician, Plant
Operator etc. should be employed by RMC plant owners.

9. The access for the RMC plant should be in good condition.
10. Telephone connection should be available in the RMC plant.
11 NOC/consent should be obtained from Maharashtra Pollution Control Board.

12 Valid land ownership/Lease Agreement Document and approval from Local
Authority (Municipal Corporation etc.) are necessary.

~

Sd/-29.06.2011

A<
& }Y\ \/ S/xChiefEngineer(Rds., Tr. & Br.)
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MAHARASHTRA POLLUTION CONTROL BOARD

Phone : 4010437 / 4014701 / 402078 v KALPATARU POINT, 3rd Floor,
Fax :4024068/ 4023516 Sion-Matunga Scheme Road
Website : http://mpeh.nah.nic.in, = NO0.8, Opp. Sion Circle, Sion
E-Mail : ast@mpch.gov.in \%?; (East) Mumbai-400 022.
No. MPCB/AS(TY/TBIB- 4 4 5 3 Date : ) §/11/2016.

CIRCULAR

Sub: Implementation of Gazette Notification dtd. 07/11/2016 regarding ‘Guidelines
for Ready Mix Plant (RMC) for siting criteria of RMC Plant in the State of
Maharashtra’.

Ref.: 1) RMC Gazette Notification dtd. 07/11/2016.

This has reference with Gazette Notification dtd. 07/11/2016 regarding ‘Guidelines for
Ready Mix Plant (RMC) for siling criteria of RMC Plant in the State of Maharashtra’. This
Gazette Notification is uploaded on the websile of MPCB and Govt. Printing Press.

The above nolified guidelines are enforced for establishment and operation of Ready Mix
Plant (RMC) in the State of Maharashtra.

All Regional Officers and Sub-Regional Officers are hereby directed to ensure

implementation of the above referred Notified guidelines for establishment and operation of

Ready Mix Plant (RMC) in the Slate of Maharashtra.
(Dr.L. nbalanﬁAS)/

Member Secretary
Copy to:
1) A.S.(Tech.)/ P.5.0./ J.D(APC)! J.D.(WPC)/ R.O.(HQ), M.P.C. Board, Mumbai.
2) AllROs/ SROs
-You are all instructed to ensure effective implementation of the above referred Notified
guidelines for establishment and opzration of Ready Mix Plant in their jurisdiction.
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MAHARASHTRA POLLUTION CONTROL BOARD, MUMBAI

The Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC Plant
in the State of Maharashtra

NOTIFICATION

No. MPCB/AS(T)/TB/B-4363.—In exercise of the powers conferred under sub-section (1) of

section H4 read with clause (z) of sub-section (2) of the said section and sub-section (1) Sub clause
(b) & (h) of section 17 of the Air (Prevention & Control of Pollution) Act, 1981 & Sub Section ( 1),
Sub Clause (n) and (o) of 17 of the Water (Prevention & Control of Pollution) Act, 1974, the State
Govl. alter consultation with the Maharashtra Pollution Control Board hereby notifies the

Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC’s in the state of

Maharashtra, the Environmental norms to be imposed on RMCs for additional control measures
to be imposed to abate/mitigate pollution, to protect public health in the surrounding arcas,

DEFINITION :
(i) Ready Mix Concrete (RMC) : Ready-mix concrete is concrete that is manufactured in a

factory or batching plant, according to a set recipe, and then delivered to a work site, by
truck mounted in—transit mixers.

(ii) Commercial Plant : A concrete batching plant set up for the purpose of supply of RMC to
customers who require this for their construction.

(1ii) Captive Plant : A Concrete Batching Plant which has been set up by RMC manufacturer
or contractor or any other for the sole purpose to supply RMC to a dedicated project site.
A. APPLICABILITY -

(1) The RMC Plants are covered under the consent management regime of the Maharashira
Pollution Control Board.

(ii) The permissions / grant of NOC shall be issued by the concerned local body/appropriate
planning authority.

B. SITTING CRITERIA-
The following sitting criteria shall be considered for establishment of RMC Plant.

l. For commercial plant a buffer zone of approximately 100 m distance from human
habitation of 1000 souls or more and major road (National/ State Highway, MDRs, main
roads in city areas) shall be maintained.

2. Ior captive plant for the specific project, the location of RMC can be inside the project
premises.

-

Commercial RMC plant should not be located within 200 m from schools, colleges,
hospitals and courts.

4. The project proponent should comply with other locational statutory requirements in
force such as DC Rules etc., while obtaining Consent to Establish from the Maharashira
Pollution Control Board.

C. ENVIRONMENTAL ASSESSMENT :
The following factors shall be taken into consideration for environmental assessment.

(i) The Material handled viz. sand, aggregates, fly ash, cement and additives and their Storage
arrangements along with capacity shall be specified.

(1) "To carry out meteorological study specifically wind directions and accordingly prepare
plan to control of fugitive emissions / dust particles and suppression system.
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D. Pollution control measures:
(a) Air Pollution Control :
(i) In-house measures ;
1. All material transfer points should be covered.
2. The dust containment system shall be provided incorporating either of the following

e Barricading all around the periphery of the plot boundary with height of minimum 20
feet or 5 feet above free fall air emission area, whichever is higher with appropriate
material. Same may extend above with netlon clothing whenever required.

e Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

e Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequatcly cover
area up to about 20m height.

3. Internal work area shall be, cement conereted/Asphalted.

4. Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out, with industrial vacuum cleaner.

o

Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

(ii)  Raw material storage & handling ;

I. Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.

2. Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical
closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as roof top secondary dust control system,

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust collection system to be installed to avoid secondary fugitive emissions.

Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag house, so as to limit dust
emissions.

wn

6. Storage area of sand & aggregate shall be equipped with roof top water sprinkler system.
The operation of the plant shall be interlocked with air pollution control devices.

- 8. Alternative power supply system, should cover both the production and Air pollution
C:} control system.

he (iii)  The unit shall monitor ambient air quality at the plot boundary and meet the following
%5 ambient air quality standards (24 hours Average)

N Particulate Matter PM 10 Not to Exceed 100 pg/m?
ulate Matter PM 2.5 Not to Exceed 60 pg/m?

o mWommercial plants shall install continuous ambient air quality monitoring station
S~ - ¥ AAQMS) within the premises.

Q' g aptive plant shall carry out ambient air quality monitoring twice in a weck for 24

hours.
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(b)  Water pollution control measures;

™~

(I The waste water generated from the sources like Batching Plant washing, Transit Mixer
washing, Vehicle tyre washing and floor washing area shall be collected through well
designed drainage system in a collection tank and the same shall be treated by providing
comprehensive treatment system as is warranted to meet the disposal standards
mentioned below,

Standards of the treated effluent Quality

Sr. .Nu.. Parameter Concentration Limits
(1) (2) (3) (4)
| pH Between 5.5 t0 9.0 -
2 0il & Grease Not to exceed 10 mg/l
3 Suspended Solids Not to exceed 100 mg/1.
1 BOD-3 days Not to exceed 30 mg/l.
5 CcoD Not to exceed 150 mg/l.
§ TDS Not to exceed 2100 mg/l

(II)  The treated effluent shall be reused in the process, water sprinkling system or gardening /
plantation only. There should not any discharge of effluent from the plant.

(¢) Noise pollution Control Measures :

Ready mix concrete industry shall comply with the provisions under the Noise pollution
(Regulation and Control) Rule 2000, to control Noise Pollution.

(d)  Solid waste treatment and disposal ;

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC shall
cither be reused through recovery unit/ Reclaiming system OR disposed off at a designated
approved site by local body, for debris / construction waste,

E. The following conditions shall be incorporated in the consent :
1. The authority shall provide adequate water treatment and disposal facility for generated

clluent from their activity .They shall comply with provisions under the Water (Prevention
and Control of Pollution) Act, 1974.

2. The authority shall provide adequate Air pollution control arrangement at the source.
They shall comply with the provisions under the Air (Prevention and Control of Pollution)
Act, 1981 and conditions preseribed.

3. The remediation and restoration measure shall be taken by the project proponent in case

ol any environmental pollution in the surrounding area due to emission/effluent in excess
ol the standards being discharged/emitted in to the environment and violation of consent
conditions and thereby causing environmental pollution.

Miscellaneous :

L. The RMC plants where the norms are not followed and the technology is old (Star type)
shall be discarded within 1 year. Existing RMC plant shall implement the suggested
guidelines within a year. The renewal of Maharashtra Pollution Control Board’s consent
shall be considered only after implementation of new guidelines. The RMC’s having valid
consent of Maharashtra Pollution Control Board shall amend their consent in compliance
with guideline within a year,
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2. Operation of RMC plant shall be in day time only. However in notified MIDC area. notified
industrial parks, outside corporation area timing are not applicable. The Day time shall
mean from 6 a.m. to 10 p.m.

3. The Maharashtra Pollution Control Board may make the standards stringent for the RMC
/ batching plants.

4. Urban local bodies/ special planning authority can locate all such RMC plants in cluster.

This notification is issued with the approval of Hon’ble Chairman of the Board.

Dr. P. ANBALAGAN,
dated 7th November 2016. IAS, Member Sceretary.

OUN BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GUSAVL PRINTED
AT GOVERNMENT CENTRAL PRESS. 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD. MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING
STATIONERY AND PUBLICATION, 21-A. NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAL 400 0td, EDITOR - SHRI PARSHUBRAM JAGANNATH GUSAVI

.
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REGN NO.: MUM /WR-N / HSG / TC / 15695 / 2016-17 DATED 19-1-2017)

SHM/23.10.2023

Date 25/10/2023
To

The Municipal Commissioner
2nd floor, M.C.G.M. Head Office
Mahapalika Marg

Fort, Mumbai 400 001

Sub: Environment pollution due to nuisance created by RMC Plant and
BMC Clean up Dumper Trucks parking in open area at Link
Road, Borivli (West), Mumbai

Ref: Circular issued u/No. CHE/DP/214/GEN dt. 15.09.2023

Respected Sir,

We enclose herewith the Circular issued u/No. CHE/DP/214/GEN dt.
15.09.2023 with respect to Measures to be taken to control the
Environmental pollution due to Building construction activities. This
Circular is for Building construction activities however it also has relevance

to environment pollution caused by RMC Plant located in the surroundmg
residential areas.

who are deprived from fundamental rights under Article 21 of the Indian
Constitution Act - Right to life and environment i.e. right to healthy
environment. The Ready Mix Concrete (RMC) Plant of Ultratech Cement
located in close vicinity of residential area at Link Road, Near Ekfé\r Metro

We would like to bring to your notice the serious concerns of the residents‘\

Station, Borivli (West), Mumbai 400 103 has created severe health problems
to the residents of the neighbouthood. The prolonged exposure to pollutants
and noise has resulted in serious health issues which includes respiratory

problems, heanng problems, skin allergies, eye irritation and Iack of sleep
etc. and it is affecting quality of life. '

In our case, the RMC Plant is situated at just 80 to 100 meters distance
from where we live and they do not follow any rules or measures to control
environmental pollution. The RMC Plant of cement has been erected on the
reserved land in non-development zone. We do not know if the RMC Plant is
having the required permissions or not. Kindly give us the details if the
permission is granted.

Adding to the problem of air pollution and noise pollution is “BMC Clean Up
Dumper Trucks” are parking in the open space, which is not paved. When

| bp Dot

New C.T.S. No. 1491/A/1 to 4, Junction of Devidas Lane & Link Road, Devki Nagar, Borivali (W), Mumbai=400 103,




./.

the Dumper Trucks pass through the area, dust particles fly all around and
you can see the amount of dust collected on the cars parked in the open
garage.

We are enclosing copy of the Circular and photograph taken from the
Building terrace which shows that there is no proper maintenance as
mentioned in the Circular and no measures are taken to reduce the sound
level. We are facing noise pollution and air pollution due to continuous dust
flying in the air as trucks pass up and down the whole day and night. Even
the ground floor of the surrounding buildings and the vehicles parked on
the road are covered with cement dust.

The RMC Plant is working the whole night till morning with a harsh sound
which is heavy noise pollution causing anxiety and panic to the senior
citizens. In most of the surrounding Buildings, there are around 50% senior

citizens and at night due to the noise pollution caused by the RMC Plant, it
is difficult to get a sound sleep.

Since the air pollution affects all, the surrounding locality people and
adjoining Society Members have taken strong objection against the RMC
Plant to various Govt. authorities asking them not to allow the Plant, but till
today there is no result.

Besides, this very heavy pollution in the air affects the health of all
especially old senior citizens, young children, small babies and persons
suffering from any disease are the victims of pollution causing them severe
health problem.

There are 3 Hospitals nearby the RMC Plant about 80 to 120 mts. distance.

The RMC Plant is not of approvable nature within 200 mts. distance of
Hospital.

We therefore request Your Honour to arrange for technical / professional

persons from Environment, Pollution and Health Departments to take a site
visit and find out the reality.

We request you to please relocate the RMC Plant so we can all live in
pollution free environment and breathe clean air which is our right.

Thanking you,




y

Encl: Circular and photograph

W — leonad Oufla




- *,122 o |

BRIBANMUMBAI MUNICIPAL CORPORATION
T 'No. CHE/DP/2)4 [GEN  Date 15109120

Subject : Measures to be taken to control the environment
' pollution due to Building Construction activities.

Reference :Hon’ble M.C.’s order dated 13.03.2023.

Various types of constructions and infrastructure projects are in
progress in Mumbai, It is observed that these projects create adverse
effect on environment in the form of dust, noise and vibration, etc. In
order to prevent and control the environmental pollution, BMC has set up
Mumbai Air Pollution Litigation Plan. The guidelines provided in this Plan
are mandatorily to be undertaken by all the ongoing and proposed
Building Construction works, ,

In view of above, all Project Proponents to whom development
permissions are issued under Chief Engineer (Development Plan),shall
follow the following instructions scrupulously.

1, Mandatory Form for Building Construction activity to control Air

Pollution along with supporting documents / site photographs shall

be uploaded on online AUTODCR System, for which separate tab is
already provided.

2. Demolition of Existing Structure :

i) Erection of continuous Dust or Wind Breaking Tin / Metal

Sheet of more than 20 Feet Height around the periphery of

entire Construction Project Site.

i) Tarpaulin/Green Cloth / Jute Sheet to be used on scaffolding
covering an entire area under demolition structure.
-- Regular cleaning of Tarpaulin or Jute Sheet to "be ,
undertaken. '

i)  Avoid on-site Crushing & Hammering of Demolition Material.

v)  Water Sprinkling shall be continuously carried out so that the
Debris shall remain in wet condition.

v Water Fogging should be carried out during the Excavation

. and Loading and unloading of material. |

Vi) C & D waste generated within the premises / site of work is

g:ﬂngported to the designated unloading site strictly as per the
3. Excavationa.pproved C & D Waste Management Plan.
Lxcavation :

. i) During the start of the Exc
watered / water sprinkled from time to time.
Watc.r Fogging should be carri
Loading &, Unloading of

avation, soil strata shall be suitably
ii)

‘ ed out during the Excavation,
material.

A§> Jﬁ DOF
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W: ot or Wind Breaking Tin / Mgt al\j\,

4. : ; tinuous bu :
i) Erection ot Box 20 Feet Height around the periphery of
Sheet of more than <V t Site
: ction Projec : :
SFITE (io ns/tr;reen Cloth / Jute Sheet to be mandatorily useq
w5 1 i L. . .
ii) ;I‘arzi:rlthe floor where any construction activity is in progresg
oc
and two floors below it. .
Regular Cleaning of Tarpaulin or Jute Sheet to be undertaken,
5 Storage of Construction and Demolition M:.slterlal ’ '

' i) Loose Soil, Sand, Construction Materials and Debris of any
kind and quantity should be stored in the demarcated /
dedicated area, properly barricaded and fully covered /
enclosed / protected with tarpaulin. '

ii) Complete Ban on dumping of Construction Material and
Debris on Public Roads, Footpaths, Pavements& Open Area.
iiiy  Appropriate dust extraction system with appropriate Air
Pollution Control Technology to be provided, if required.
6. Super Structure Construction :

i) Chutes, Skips and Transfer Point used for dropping / transfer

of material shall be enclosed and should be properly operated
- and maintained to avoid emission and spillage.

1i) Water Sprinkling and Water Fogging should be carried out
during construction and super structure construction activity,
material handling operations, loading as well as unloading of
material.

iii)  Grinding, cutting, drilling, sawing and trimming should be
ccarried out in enclosed area and Water Sprinkling and Water
Fogging to be used.

iv) Mixing and manual bathing of concrete at the site should be
avoided. However, in unaveidable circumstances, it should be
done in an enclosed / confined area.

Mixing of materials for plaster should be undertaken in
enclosed / confined area.

Transportation (Vehicles carrying construction material and

f:onstruction debris & other Vehicles) :

1) Inside the project premises
shown and should be & :
The fixed route shoul
sprinkled with water,

11) All vehice
chicles should 1y ; | 4
¢ : ¢ thoroughly cleaned alter ading of
material. ghly cleaned alter unloading

vehicle movement should be
arried out only on fixed route.
d be paved or hard top and regularly

i) All vehicles :
carrying material s o 4 rered and
Protected so s o should be fully covered ai

. ensure dust from con erial Or
debris does niot bec struction materie

ome air-borne during transportation.




On failure of compliance, Warning Letter to be issued to Project
Proponent for rectification / compliance within a week,

Pursuant to the Warning Letter if the contractor fails to comply or
show negligence towards adoption and enforcement of gﬁide_:lines, then
further Penal action as per provisions of MMC/ MRTP Act including
issuing stop work notice shall be initiated.

The concerned Assistant Engineer (Building Proposal) shall co-
ordinate with the concerned Assistant Engineer (Building & Facfory) of
Ward as per Task Force constituted as mentioned in Air Pollution
Mitigation Plan approved by the Hon’ Municipal C_ommissione; vide above
reference, to achieve objectives of ward level task force.

The concerned Executive Engineer (Building Proposal) shall visit site
randomly minimum one site weekly for above.

The concerned Zonal Dy. Chief Engineer (Building Proposal) shall
monitor the above action.plan and submit the report fortnightly to Chief

Engineer (Development Plan).

(Development Plan)
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iv)  All vehicles carryin 1 ;
i g material sh ' :
Pélhutinn WA Conpre] Certiﬁcats ould mandatorily obtain

as and when asked. ¢ (PUC) and shall produce it

All ‘vehicles carrying material should be loaded | ,
manner to avoid spillage and overloading ot e
After loading and unloadin aterial, ¢
g of material, two level t i
= | " ) yre wash
facility shall be provided at all exit points. The waste waltrclj
generated. shall be collected and treated / reused in
construction process before disposal.
C & D Waste generated within the premises / site of work
shall be transported to the designated unloading site strictly

as per the BMC approved C & D Waste Management Plan.
8. Others :

vii)

i) Only after mild water sprinkling — Brushing, Broomingand
Sweeping should be undertaken on daily basis.
Daily Cleaning to be carried out at Entry & Exit of Gate and
nearby Roads for removal of Dust.

If possible, vacuum sweeping be carried out at Dust Laden
areas / routes. ' -

i) Other unpaved surfaces and areas with loose soil should be
adequately water sprinkled.

iii)  Use of Green Walls, Screens, Other Vegetation Barriers and
any other innovative dust minimizing technologies.

iv) DG Set (if installed) to be complied with CPCB /MPCB

Standards. If possible, Temporary Power Supply connections

to be obtained. _

Mandatorily use of Personal Protective Equipment (PPE) -

Mask, Goggles, etc.

All Project attracting Environmental Clearance shall carry out

Third Party Ambient Air Monitoring every fortnightly from

NABL / MoEF& CC Laboratory.

Complete Ban on use of New / Discarded Wood and / or Wood

Projects by construction workers, security guards, etc. as a

cooking fuel or bonfires to prevent open burning. .

vili) Discarded Wood and / or Wood Products from Construction

\§'T\‘ and Demolition Activity to be disposed off in scientific manner

e

to avoid the open burning.
The above instructions shall be followed with immediate effect by the
Project Proponent and concerned Architect/ L.S. shall submit self
certification complying on above guidelines on weekly basis on oHlne

AUTODCR System.

The concerned Sub-Engineer shall visit randomly, minimum 3 sIites
weekly, for verifying compliance.
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BRIHANMUMBAI MUNICIPAL CORPORATION

Subject : Guidelines for Air Pollution Mitigation.

Al the project proponents to ensure that at least 35 feet high tin / metal sheets
shall be erected around the periphery of construction projects having height more

than 70 mtr.

All construction layouts having arca more than 1(one) acre shall have tin / metal
sheet erected of height 35 feet at least around periphery of the construction
project sites and for construction sites, less than 1 (one) acre. the tin / metal sheet

herght shall be 25 feet at least.

Allthe buildings under construction shall be compulsorily enclosed by green cloth

Jute sheet 7 tarpaulin from all sides.

I the structures under demolition shall be covered with tarpaulin / green cloth /

jute sheet from top to bottom. There shall be continuous sprinkling / spraying of

water during the process of demolishing of the structure,

[t shall be ensured that water fogging shall be carried out during loading and
unfoadmg of materials at the construction sites (use of stationary/ mobile anti-

SIMOE 2uns).

The water sprinkling shall be done on debris / carth material ete. which are prone

to generate air borne particulate matters at all construction sites without fail.

All vehicles carrying construction materials shall be fully covered (i.e. from top
and all sides) so that construction material or debris does not become airborne
during transportation and the vehicle shall not be overloaded to avoid any spillage

from the vehicle.

Al construction sites shall install CCTV cameras along the periphery ol their

work sites to ensure that vehicles are plying after cleaning tyres and are not

overloaded .
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All construction sites to deploy sensor based air pollution monitors at work sites
and act immediately on observing pollution levels exceeding the limit.  Thig
monitoring shall be made available for inspection to BMC authorities as and when

demanded,

*

All the work sites shall ensure that the grinding, cutting, drilling, sawing and
trimming work is carricd ou in enclosed area and water sprinkler / water fogging

is continuously done while working to avoid escape of fugitive air,

All the construction sites shall ensure that C & D (Construction and Demolition)
waste generated within the premises / site of work is transported to designated
unloading site strictly as per BMC’s  C & D Waste Management Plan. After

unloading the debris, the vehicle shall be washed and cleaned thoroughly.

All vehicles carrying materials shall have valid PUC certificates and the same

shall be produced as and when asked for by competent authorities.

AL the construction personnel / managers shall mandatorily wear personal

rotective equipment such as masks, goggles, helmets. ete.
[=2aff =

Al the BMC worksites like bridges and flyovers shall have barricading of 25
fects.

All the metro works above ground shall be covered with barricading of 25 feel
height. "The construction site shall be covered with tarpaulin / green cloth [ jute
sheet.  The smog guns / water sprinklers shall be used during the construction
work.

The mitigation measures suggested as above shall be mandatorily observed by
other agencies like SRA, MHADA, MIDC, MSRDC, MMRDA, BPT. Airport
Authority of India, Railways, Govt. or Semi Govt. authorities and private
construction sites.

AIl Asstt. Commissioners in charge of Wards shall arrange to deploy special

squads to prevent illegal C & D dumping at late night.
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(18)  All' Assti. Commissioners in charge of Wards shall deploy squads for air pollution

mitigation enforcement comprising of -
) Two (Ward) engineers

i) One Policeman

iit) One marshall

iv) Vehicle

Each squad shall be headed by one senior officer from the Ward.

Fhe formation and deployment of these squads at Ward level shall be done immediately.

Phe number of squads Ward-wise shall be as follows -

a) Smaller wards - 2 squads each ward
b) Middle size wards — 4 squads each ward

¢) Larger size wards - 6 squads each ward.

(19) - The enforcement squad shall visit the premises and videograph the worksite. If it
is observed that the worksite is not adhering to above stated provisions, stringent
action such as issue of Stop Work notice and/or scaling of worksite shall be taken

immediately.

(20) The timeline for procurement of sprinklers shall be 15 days and for procurement
of smog guns shall be 30 days from issuance of this circular. All the project

proponent / contractors shall abide by the above timelines without fail,

21) - The vehicles carrying construction material or C & D material. if found not
adhering to above stated provisions, shall be seized and impounded.

(22)  The Transport Commissioner shall take action against overloading of vehicle,
uncovered vehicles, vehicles spilling construction materials on roads and the
heavy duty dicsel vehicles which are more than § years old shall be strictly
prohibited in Mumbai jurisdiction.

23) MPCB shall monitor the air pollution emitted from the industries such as BPCI.,

HPCL, RCF. Tata Power, industries in nearby MIDC area etc. daily for next one
month and take appropriate action. The daily monitoring data shall be shared with

AMC (City) and A.M.C.(W.S)).
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All builders / Developers shall engage only those vehicles which possess vehicles

tracking system installed on them.

“The loose soil. sand, construction materials and debris of any kind and quantity

shall be  stored in demarcated / dedicated area and properly barricaded, fully

covered / enclosed / protected with tarpaulins. It shall be ensured that there is no
dumping of construction material and debris on public roads. footpaths,

pé]Vt)ITlCHlS and open arca.

Vehicle tyre washing facility shall be provided at all exit points of construction
sites. It shall be ensured that daily cleaning is carried out-of major roads for
removal of dust by using vacuum sweeping or water sprinkling, brushing,
brooming and sweeping. This work may be outsourced to ensure wide and fast

coverage of all major roads in one month’s time.

Ihere shall be complete ban on open burning anywhere in the geographical arca

under BMC. especially garbage dumping grounds and possible sites of trash

burning.

(Dr. 1.S. Chahal)

Municipal Commissioner
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\/hé/corner Co-op. Housing society Ltd,

MATARASHTRA POTA
Phone No, 24015269 / 24016239

Visitusat ; http:/impch 2OV in
Email ; sromumbai4@m’p¢b.gov.in

Kalptaru Point 1** fioor, _

Sion Matunga Scheme Road -

= No. 8, Infant of Sion Cercal,
W ; Sion (E),

’) . § ',“_4:‘ . B 2‘
"S_’Our Service 1S our Duty" Mumbal 400 02

No./MPCB/SROM-1V/ EY AP Date) ) /"2-/2023

New C.T.S- No. 1491/A/1 to 4,
Junction of Devids lane & Link Road,
Devki Nagar, Borivali (),

Mumbai 400 103.

Sub:  Environment pollution due ro nuisance created by RMC Plant &
" BMC Clean Up Dumper Trucks parking in open area at Link Road,
Borivali (West), Mumbai '
Ref: 1) Your complaint dated 25/10/2023
2) letter communicated to Assistant commissioner, Municipal
Corporation Greater Mumbai, R/C ward F. p. No.-44 TP s
No. -1, Chandawarkar Road, Borivali (W), dated 24/11/2023

Sir/ Madam,

01/12/2023 Board has forfeited Bank guarantee of Rs. 50,000/~ & obtained neW bank
guarantee of Rs. 1,00,000/- towards upgradation of existing pollution system. -~
Further, vide letter dated 24/11/2023 Board has requested Assistant

(A.S.N;ndvate)
Sub- Regional Officer,

Mumbai-Jv
Copy Submitted for information to:-
1. Assistant commissioner, Municipal Corporation Greater Mumbai, R/C ward F. p.
No.-44 TPp. s No. -1, Chandawarkar Road, Borivalj (W), Mumbai 400 092 -
2. Regional Officer, MPCB, Mumbai.
3. The Police Inspector — Borjvali Police Station, S. v Road, opp. Railway Station,
Borival West, Mumbai, 400092 Phone: 022 2893 0145 with request to initiate



4 0 TL MAHARASHTRA POLLUJI%J CONTROL BOARD
. i Sub-Reégional Office, Mumbai-IV
Phone No. 24015269 / 24016239 v at Kalptaru Point 1* floor,
Visit us at : http://mpcb.gov.in MAHAR, Sion Matunga Scheme Road
Email : sromumbai4@mpeb.gov.in No. 8, Infant of Sion Cercal,
' Sion (E),
Mumbai — 400 022.

"Your Service is our Duty"

No/MPCB/SROM-IV/ 275)

To,

Assistant commissioner,
Municipal Corporation Greater Mumbai,
R/C ward F. P. No. - 44, T.P. S. No. -1,
Chandawarkar Road, Borivali (W), '
Mumbai 400 092

Sub: Envirnment pollution due ro nuisance created by RMC Plant & BMC
Clean Up Dumper Trucks parking in open area at Link Road,
Borivali (West), Mumbai

Ref: 1) Complaint made by The Corner Co-op. Housing society Ltd

on dated 25/10/2023

2) Complaint made by Shri. Ramesh Patel on dated 07/11/2023
Sir / Madam,

With reference to above subject, please find attachment herewith complaint
made by The Corner Co-op. Housing society Ltd on dated 25/10/2023 & Shri. Ramesh
Patel on dated 07/11/2023 regarding Envirnment pollution due ro nuisance created by

RMC Planit & BMC Ciean Up Dumper Trucks parking in open area at Link Road, Borivali
(West), Mumbai.

You are hereby requested to initiate appropriate action as per the provisions of
MCGM regulations. The action taken report in this regard shall be communicated

directly to complainant along with copy to this office. § ;
A

(A.S.Nandvate)

Sub- Regional Officer, Mumbai-IV
Copy Submitted for information to:-

1. Regional Officer, MPCB, Mumbai. v

2. The Police Inspector — Borivali Police Station, S. V. Road, opp. Railway Station,
Borivali West, Mumbai, 400092. Phone: 022 2893 0145 with request to initiate
appropriate action against illegal BMC ‘Clean Up” vehicles being parked &
creating nuisance to nearby Residents. The ATR thereof shall be communicated
to complainant direcly.

Copy to:

1. The Corner Co-op. Housing society Ltd, New C.T.S> No. 1491/A/1 to 4, Junction
of Devids lane & Link Road, Devki Nagar, Borivali (W), Mumbai 400 103.

2. Shri. Ramesh Patel, swati Building, Devidas Lane, Junction of Link Road, Borivali
(West), Mumbai 400 103.

oft
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel 24010437/24020781/21014701 - Kalpataru Point, 2nd - 4th Floor |
g S . ;
¢ Fax: 24024068 / 24023515 ; - Opp. Cine Planet Cinema,
‘ Website: http.//mpcb.gov.an ‘\"; , Near Sion Circle, Sion (E) ‘
15-mail: ast@ mpceb.gov.in _ I Mumbai-400 022.
No BO/MPCBIAS(T)/Circular/B- 244008 -F TS ~084-9 ‘Date: 08 /10/2024
CIRCULAR

Sub: Categorization of Ready-Mix Concrete Plants from category G -37
to 0-90.

Ref: 1) Modified directions u/s 18(1) (b) of the Water (P&CP), Act 1974, u/s
16 (2)(c) of the Air (P&CP) Act, 1981 regarding Harmonization of

classification of industrial sectors under RED/ ORANGE/ GREEN/
W WHITE categories

2) Minutes of 9" Categorization Committee meeting of 2024-2025 held
on 1 /10/2024.

Central Pollution Control Board has issued Modified directions u/s 18(1) (b) of the
Water (P&CP), Act 1974, u/s 16 (2)(c) of the Air (P&CP) Act, 1981 regarding Harmonization
of classification of industrial sectors under RED/ORANGE/GREEN/WHITE categories,

wherein, Ready-Mix Concrete Plants are categorized under Green category under Sr. No. G-
37 & Onginal Sr. No. G-72.

Hon'ble High Court, Bombay has passed various orders on 31/10/2023, 06/01/2023,
10/11/2023, 11/12/2023, 06/02/2024, 18/03/2024 & 20/06/2024 in the Suo Moto PIL No. 3 of
2023 by taking Suo Moto cognizance of the deteriorating air quality in Mumbai and surrounding
- areas as reported in various newspaper articles.

At present, urbanization is taking place on a large scale in the state of Maharashtra.
Construction is @ major part of this urbanization and Ready-Mix Concrete (RMC) industries

are essential for this. RMC plants located in the city are one of the sources of air pollution.

Considering, issue regarding classification of RMC units which was deliberated during
various internal meetings of MPCB wrt deteriorating air quality in Mumbai and surrounding

areas & decided to refer the proposal to Industry categorization committee constituted by the
Board
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Accordingly, the proposal for categorization of RMC units was discussed before 9th
Categorization Committee meeting of 2024-2025 held on 1 /10/2024 & the committee has
decided to categorize Ready-Mix Concrete units from Green Category to Orange Category
(Sr. No. G-37 to Sr. No 0-90).

All the Regional Officers & Sub Regional Officers of the Board should implement this
circular scrupulously without fail & accordingly amend the consents of Ready-Mix Concrete
units in their jurisdiction from Green category to Orange category within 1 month period, failing
which the existing consents of RMC units accorded in Green category shall be deemed as

cancelled.

(Dr Avinash Dhakne, 1as)
Member Secretary

Copy submitted to: The Hon'ble Chairman, MPC Board Mumbai- for favor of information

Copy to:
1. AlHODs, MPC Board Mumbai. - For information & necessary action

Copy to:

1. All Regional Officer, MPC Board. They are directed to ensure that the above
Circular shall be brought to the notice of all Ready Mix Concrete units in their
jurisdiction & give wide publicity and immediately implement the same by
issuing amendment in consent.

2. All Sub-Regional Officer, MPC Board. They are directed to ensure that the above
Circular shall be brought to the notice of all Ready Mix Concrete units in their
jurisdiction & give wide publicity and immediately implement the same by
issuing amendment in consent.

3. SO/EIC- He is directed to host the circular on Board's website & make necessary
changes on portal to change the category of RMC units from G-37 to 0-90.
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 g TRy
Fax: 24024068 / 24023515

Website: hitp://mpcb.mah.nic.in m
E-mail: jdair@mpcb.gov.in S | /4

Kalpataru Point, 2" - 4th Floor
Opp. Cine Planet Cinema,
Near Sion Circle, Sion (E)
Mumbai-400 022.

No: BO/JD(APC)/RMC/TB-3/B-00 9&

CIRCULAR

Date: 2.77/11/2024

Sub: Implementation of the Guidelines for Ready Mix Concrete Plants
(RMC) for sitting criteria in Mumbai Metropolitan Region (MMR) in

the State of Maharashtra.

Ref: - 1) Notification dated 7/11/2016 regd. Guidelines for Ready Mix
Concrete Plant (RMC)for sitting criteria in the State of

Maharashtra

2) Circular dated 08/10/2024 issued by MPCB for categorization of

RMC Plants.

3) Notification dated 27/11/2024 issued by MPCB regd. Guidelines
for Ready Mix Concrete Plants (RMC) for sitting criteria in

Mumbai Metropolitan Region (MMR).

Maharashtra Pollution Control Board had issued Notification dated 7/11/2016
regd. Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria was

applicable for the entire State of Maharashtra.

Now, the Maharashtra Pollution Control Board has issued Notification dated
27111/2024 regarding Guidelines for Ready Mix Concrete Plants (RMC) for sitting
criteria, which will be applicable only for the Mumbai Metropolitan Region area in the
State of Maharashtra and the Notification dated 7/11/2016 is applicable for the rest
of Maharashtra. A copy of the Notification dated 27/11/2024 is enclosed for necessary

compliance.

All Regional Officers and Sub Regional Officers are hereby directed to
ensure the implementation of the aforesaid Notification dated 27/11/2024 for

establishment and operation of Ready Mix Plants and communicate the same to ail
RMC plants, Associations as per your jurisdictions for necessary action.

-

This Notification is applicable from the date of iééuap,f:e of this Notification.

N
. g
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Copy (05 JU (AFLH Jo LiPTHAS(TY 2SO ROBMWY RO(HQ) LO {PaL Divn.ifll), MPCB,

Mumbai- For information.

Copy to: All Regional Officers and Sub Regional Officers, MPC Board- For necessary action,

Copy to: EIC Section - for hoisting on the website.
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MAHARASHTRA POLLUT1§N5 CONTROL BOARD, MUMBAI

The Guidelines for Ready Mix Concrete Plants (RMC) for sitting criteria in
Mumbai Metropolitan Region of Maharashtra,

NOTIFICATION
Date : 2.7/11/2024

No. MPCB/JD(APC)/TB/BOAIS- In exercise of the powers conferred under sub-section (1)
of section 54 read with clause (z) of sub-section (2) and sub-section (1) Sub clause (b) & (h)
of section 17 of the Air (Prevention & Control of Pollution) Act, 1981 & Sub Section (1), Sub
Clause (n) and (0) of Section 17 of the Water (Prevention & Control of Pollution) Act, 1974,
the State Government, after consultation with the Maharashtra Pollution Control Board hereby
notifies the Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC’s in
Mumbai Metropolitan Region area of the Maharashtra, the Environmental norms to be imposed
on RMCs for additional control measures to be imposed to abate/mitigate pollution, to protect
public health in the surrounding areas.

PREMABLE

The Hon’ble High Court of Judicature at Bombay on its Own Motion has registered Suo-Moto
Public Interest Litigation bearing No. 3/2023 on the basis of Articles published in Local
Newspapers regarding deteriorating air quality in Mumbai and surrounding areas. In
compliance with the various orders passed by the Hon’ble High Court in the said matter, the
Maharashtra Pollution Control Board has taken various initiatives to improve air quality in
MMR area.

At present, urbanization is taking place on a large scale in the state of Maharashtra.
Construction is a major part of urbanization and Ready-Mix Concrete (RMC) Plants are
essential for this, & RMC plants Jocated in the city are one of the source of air pollution.

DEFINATION:
(i) Ready Mix Concrete (RMC): Ready-mix concrete is concrete that is manufactured in a

factory or batching plant, according to a set recipe, and then delivered to a work site, by
truck mounted in—transit mixers.

(ii) Commercial Plant: A concrete batching plant set up for the purpose of supply of RMC to
customers who require this for their construction. '

(iii) Captive Plant: A Concrete Batching Plant which has been set up by RMC manufacturer or
contractor or any other for the sole purpose to supply RMC to a dedicated project site.

A. APPLICABALITY-

(i) RMC Plants are covered under the Consent management regime of the Maharashtra
Pollution Control Board under Orange Category.

(iiy  Thg permissions / grant of NOC shall be issued by the concerned local body/
adorogriate plaaning enthort
3 I
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() The Material handled viz. sand, aggregates, fly ash, cement and additives and their -
Storage arrangements along with capacity shall be specified.

(i)  To carry out meteorological study specifically wind directions and accordingly
prepare plan to control of fugitive emissions / dust particles and suppression system.

(iii) A thorough environmental assessment for RMC plant should address potential
impacts on air quality, water, noise levels, waste management, land use, and energy
consumption. Mitigation measures such as installing dust control systems, recycling
water, sourcing sustainable materials, reducing emissions, and engaging with the
Jocal community can help to minimize the plant's environmental footprint while
complying with regulations and enhancing operational efficiency.

On the basis of Environmental Assessment following guidelines are prepared.
C. SITTING CRITERIA-

1). Captive Plants -

The following Sitting Criteria shall be considered for establishment of RMC Plant.

1) The total project land area having minimum area of 20000 sqr. Mtr. will be allowed
to Establish new captive RMC plant by specific designated area of minimum 2000
sqr. Mtrs. for RMC plant.

2) The existing Captive Plant shall be fully covered from all sides like a box structure by
using tin / similar type of material within a period of 03 months from the date of
issuance of this Notification and shall submit Bank Guarantee of Rs. 10.0/- Lakh
towards compliance of the same.

3)  After possession / completion of 70% work of project for which Consent to Operate
(part area) is granted, the Captive plants shall be shifted / dismantled within a period
of 1 month from the premises.

4)  The project proponent should comply with other locational statutory requirements in
force such as Development Control (DC) Rules etc., while obtaining Consent to
Establish from the Maharashtra Pollution Control Board. -

5)  Other conditions w.r.t. provisions of Air / Water Pollution control system shall be
incorporated in the Consent to Establish/Operate.

2). Commercial Plants —

1) New commercial plants within the jurisdiction of Municipal Corporation/
Municipal Councils areas of MMR shall be allowed only after getting approval of
committee at HQ, MPCB.

2) New commercial plants (outside the corporation areas of MMR) shall maintain a
buffer zone of approximately 500 mtr. distance from human habitation having 1000
souls or more as per census population and 500 mtrs. from major road (National/
State Highway, Major District Roads).

3) Commercial plants (outside the Municipal Corporation/ Municipal Councils area)
should not be located within 500 mtr. from schools, colleges, hospitals and Courts.

1
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-

6) Expansion activities for the existing commercial plants are banned, if any plant.

apply for Consent to Establish for Expansion, it will be treated as a proposed unit.
7) Other conditions w.r.t. provisions of Air / Water Pollution control system shall be

incorporated in the Consent to Establish/Operate.

D. Pollution control measures:

(@} Air Pollution Control:

(i) In-house measures:

1)
2)

3)
4)
5)
6)

7)
8)

9)

Transfer points should be covered from all the sides.

The dust containment system shall be provided incorporating either of the following -
o Barricading all around the periphery of the plot boundary with height of minimum 30
feet, with tin or compound wall.

» Water sprinkling/ Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

e Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 mtrs, at least 3 sides. The foliage of the trees shall adequately
cover area up to about 20 feet. height.

Internal movement area shall be cement concreted /Asphalted.

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be
carried out, with using compact mobile unit with vacuum system of high pressure
cleaning.

Automatic two level tyre washing facility shall be provided at entry and exit points, for
transit mixture vehicle.

Foggers/ Fogging system with minimum 50 mtrs of water mist fog shall be installed at
all dust generating sources.

CC TV cameras shall be installed at all the entry and exist points.

Installation of Continuous Ambient Air Quality Monitoring Station (CAAQMS) for
parameter PM10 & PM2.5 shall be connected to the server of MPCB.,

Global Positioning System (GPS) tracking system shall be installed to all RMC carrying
vehicles.

10) All vehicle shall be thoroughly cleaned before leaving RMC plant premises.

(it) Raw material storage & handling:

1
2)

3)

) Alicrnative power supply system si

Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.

Handling of Cement, sand, fly ash, gypsum and aggregates shall be carried out with
mechanical closed system only.

Manual operations shall be permitted only in a closed shed which will be equipped with
dust control system at the loading point as well as roof top secondary dust control
system.

All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust collection system to be installed to avoid secondary fugitive emissions.

All the raw materials must be stored in closed silos /bins of adequate capacity.

Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag house, so as to limit dust

SIMISSIoNs.
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(i)  The unit shall monitor ambient air quality at the plot boundary and meet the
following ambient air quality standards (24 hours Average)

Particulate Matter PM 10 Not to Exceed 100 pg/m3
Particulate Matter PM 2.5 Not to Exceed 60 pg/m3

(a) Commercial plants shall install continuous ambient air quality monitoring
station (CAAQMS) within the premises for parameters PM10 & PM2.5.

(b) Captive plants shall carry out ambient air quality monitoring twice a week for
24 hours. '

(b) Water pollution control measures.

(I)  The wastewater generated from the sources like washing, Transit Mixer washing,
Vehicle tyre washirig and floor washing area shall be collected through well
designed drainage system in a collection tank and the same shall be treated by
providing comprehensive treatment system as is warranted to meet the disposal
standards mentioned below.

Standards of the treated effluent Quality

) Parameter Concentration Standards

No.

1 pH Between 5.5t09.0

2 0il & Grease Not to exceed 10 mg/1 3

3 Suspended Solids Not to exceed 100 mg/l

4 BOD (3 days) Not to exceed 30 mg/l )
5 COD Not to exceed 150 mg/l.

6 TDS Not o exceed 2100 mg/l

(I The treated effluent shall be reused in the process, water sprinkling system or
gardening / plantation only. There should not be any discharge of effluent from the
plant outside the project premises.

(¢) Noise pollution Control Measures:

Ready mix concrete industry shall comply with the provisions under the Noise pollution
(Regulation and Control) Rule 2000, to control Noise Pollution.

(d) Solid waste treatment and disposal:

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC shall
either be reused through recovery unit/ Reclaiming system OR disposed of at a designated
approved site (Construction & demolition waste) by local body, for debris / construction waste.

E. The following conditions shall be incorporated in the consent:

. Project Proponent shall provide adequate water treatment and disposal facility for
Oeneraf"d ﬂfﬂuem from their ac tlwh. The\ shall comply with provisions under the
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Date-2."7/11/2024

excess of the standards being stgargcd/emilted into the environment and violation oY «
consent conditions and thereby causing environmental pollution,

. The captive RMC plants shall not act as a commercial plant if found acting as a

commercial plant then it shall be closed permanently.

. Operation of RMC plant shall be in daytime only. However, in notified MIDC area,

notified industrial parks, outside corporation area time restrictions are not applicable.
The Day time shall mean from 6 a.m. to 10 p.m.

. The Maharashtra Pollution Control Board reserves its rights to impose any stringent

standards if so required.

These guidelines are applicable with immediate effect from the date of issue of this
Notification.

These guidelines are only for MMR arca of Maharashtra. The existing guidelines
published vide dated 07/11/2016 remains in force in the rest of Maharashtra.

This Notification for guidelines is issued as per the approval of the Competent Authority
of MPC Board. ’

—
? C“‘:‘”‘l on R
-

(Dr. Avinash Dhakne, 1a5)
Member Secretary

MPCB guidelines for RMC Planis for MMR Area. Page S of §



- Anperuwse |5 R
140 |

6 @O’(/I/L% Co-op. Housing Society Ltd.

(REGN NO.: MUM / WR-N / HSG / TC / 15695 / 2016-17 DATED 19-1-2017)

Date: 14.01.2025

To ,
Respected Shri Devendra Fadnavis
Chief Minister of Maharashtra

6t floor, Mantralaya

Mumbai 400 036

Sub:  RMC Plant on plot bearing C.T.S. No. 1490 of Village Eksar North at Link
Road, Borivli (West), Mumbai

Respected Sir,
We are giving below the bfi?hu’story of the RMC Plant:

1. The Building Proposal Department of M.C.G.M. had approved the RMC Plant
on the above referred property under No. P/5030/2020 with certain terms and
conditions. The RMC Plant was constructed somewhere in the Year 2020. The RMC
Plant is approved as temporary RMC Plant. 1-107)

2 The Owner had represented to the BMC that the RMC plant is required for
the supply of cement for construction of Metro Line.

3. We enclose herewith the letter issued by Delhi Metro Rail Corporation Ltd.
u/No. DMRC/CPM-Mumbai/1084/2016/10403 dt. 27.12.2021 that they are not
taking any material from this RMC Plant. Hence, on the basis of misrepresentation,
the Building Proposal Dept. has given permission to start the RMC Plant, which now
should be cancelled. The RMC Plant is erected on reserved land in No Development

Zone. [ 4 Q]

4) Our society members and affected members in surrounding Societies have
made various complaints time to time to Police Department on 100.

5.  Objection taken by: ‘ ——
Politicians:

a) Mrs. Manisha Chaudhary, MLA, vide her letter dt.07.11.2023 has
objection. |

1491/A/1to 4, Junction of Devidas Lane & Link Road, Devki Nagar, Borivali (W), Mumbai_-lwo 10

New C.T.S. No.
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Smt. Deepa G. Patil of Shiv Sena has taken objection vide her letter dt.
28.02.2021.

Shri Vilas Potnis of Maharashtra Vidhan Sabha vide his letter dt. 22.02.2021
has complained to the Principal Secretary, Govt. of Maharashtra.

Shri Sunil Rane, MLA, has taken two times objection in Nagpur Vidhan Sabha
in December 2023.

Hospitals:
Lotus Multi-speciality Hospital
Infigo Eye Care Hospital

Adjoining Societies:

Olive Apartments CHS Ltd.
Shree Sheetal CHS Ltd.
Swati CHS Ltd.

Hemgiri CHS Ltd.

Om Prathmesh CHS Ltd.
Raj Darshan CHS Ltd.

The Corner CHS Ltd.

Suraj Darshan CHS Ltd.

To refer to Circular of MCGM (Environment Pollution)
(i) 01.07.2021, condition No. 9 - “ Access road in concrete/paved”.
The Access Road is full of Mother Earth and as trucks are moving up and

down, pollution is increasing, making the road dirty in rainy season due to
mud on Link Road.

(ii)15.09.2023 and
(iii) 25.10.2023.

To refer to the Circulars issued by Pollution Dept.
dt. (i) 07.11.2016

(ii) 08.10.2024

(iif) 27.11.2024 - New Guideline from MPCB (Latest Circular as per Court
order):

(a) 4000 sq. mts. Commercial Project

(b) 500 sq. mts. away from school, college, hospital, court (nearby two
hospitals - Lotus Multi-speciality Hospital and Infigo Eye Care Hospltal -
require 200 mts. distance away but are only 100 mts. away. €OP. Ao
(c) Tree plantation

(d) Operation during daytime only from 6 am to 10 pm




0]

142

(e) Box structure.

(f) Buffer zone - as this is major road (Link Road) having Metro Railway
service on Link Road, buffer zone shall be more than 200 mts. to 500 mts,
Away.

(g) No water sprinkler

(h) Old plant

(iv) Draft Notification (no date)

8. We have informed all the concerned Departments not to give any further
permission to start operation of the RMC Plant, i.e.:

a) Building Proposal Dept. (WS), R/North Ward

b) Assistant Commissioner, R/N & R/S Ward

C) Hon. Municipal Commissioner, BMC

d) Pollution Department

e) Fire Officer

f) A.E. (Environment)

) Health Officer

h)  Local M.P./M.L.A./Corporators

i) Health Minister, Govt. of Maharashtra.

j) After our several letters to all concerned Pollution Control Departments, the
M.P.C.B. has given some necessary guidelines to the Owner of the RMC Plant.

k) The Owner was not following the guidelines and operated the RMC Plant
during entire night hours. This was causing cement dust pollution and noise
pollution. This RMC plant is older make of RMC plant causing more air
pollution. ,

)~ After our personal Meeting with Shri Sunil Raneji, M.L.A., he raised his voice
on two occasions at the Nagpur Session of Parliament.

m)  Shri Sunil Raneji, Smt. Manisha Chaudhury, Shri Harish Chheda with approx.
200 Members of surrounding housing societies took out a Morcha to the RMC
Plant on 08.12.2023 to stop operation of the RMC Plant.

n)  Dust/pollution may be causing new virus HMPV, RSV and other lung related
problems. In our Building, nearly 40% residents are senior citizens.

0) Pollution caused by RMC Plant will also affect the West side Mangroves, due
to cement particles in the air settling down and fully covering them with a
coat of dust. This can also be seen on buses, cars and vehicles parked on the
road.

9. Shri P.V. Patel, Applicant, the Owner of the RMC Plant has filed before the
National Green Tribunal, WZ Bench, Pune Original éﬁg?hcatmn No. 191 of ,9 OF
OB H
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(WZ) Versus State of Maharashtra with Original application No. 207 of 2023 (WZ)
i.e. The Corner C.H.S. Ltd. versus Member Secretary, MPCB & Anr. (Copy of order
dt. 07.12.2024 enclosed).

We now request Your Honour to issue necessary instructions to all concerned
Departments to take legal action and intervene in the matter:

a) To prepar'e new policy for RMC Plants.
b) Not to issue any permission to start the RMC Plants in Mumbai City

near residential areas to solve the problem permanently once for all.

And for this act of kindness, we shall always remain highly obliged to your Honour.

) g you, yours faithfull)’/ ; 2
Thankin For The Corner C;H.g’ﬁs
b post-"
(Hon. Secretary)

Encl:

~~"1. Copy of letter issued by Delhi Metro Rail Corporation Ltd. u/No. DMRC/CPM-
Mumbai/1084/2016/10403 dt. 27.12.2021

2. a. Copy of MLA, Mrs. Manisha Chaudhary’s objection letter dt.07.11.2023
‘/\/b. Copy of Smt. Deepa G. Patil, Shiv Sena, objection letter dt. 28.02.2021.

»~C. Copy of Shri Vilas Potnis, Maharashtra Vidhan Sabha, complaint letter dt.
22.02.2021 to the Principal Secretary, Govt. of Maharashtra.

3. Copies of objection letters from adjoining Societies:
A~ a) Olive Apartments CHS Ltd.
v~ b) Shree Sheetal CHS Ltd.
« €)Swati CHS Ltd.
\ d) Hemgiri CHS Ltd.
\ e) Om Prathmesh CHS Ltd.
—f) RajDarshan-CHS L.tths
v~ g) The Corner CHS Ltd.
— h) Suraj Darshan CHS Ltd.

4. Copy of Circulars of MCGM Environment Pollution Dept. dt.
(i) 01.07.2021
b (i) 15.09.2023 and
b (iii) 25.10.2023.
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5. Copy of Circulars issued by Pollution Dept. dt.
\» (i) 07.11.2016
n(ii) 08.10.2024
- (iii) 27.11.2024
v (iv) Notlﬁcatlon no date) = UCL‘BY'
) Lokt At Niaras
6. Copies of letters written to: ‘
a) Building Proposal Dept. (WS), R/ North Ward
b) Assistant Commissioner, R/N & R/S Ward
¢)  Hon. Municipal Commissioner, BMC |
d) Pollution Department
e) Fire Officer
f) A.E. (Environment)
g)  Health Officer
h) Local M.P./M.L.A./Corporators
i)  Health Minister, Govt. of Maharashtra } l,\,’ g
AN \6

ta b {— \
iah \'l "
7. Photo showing RMC Plant ha:\sé&\d functioning. \ = =

N2
8. Photo showing air pollution by RMC Plant-dt=06i:2025 o\wr ?‘W\ ‘JH"\@ 2 1‘ > \

=3
« 9. Copy of @Pg;ﬂ dt. 07.12.2024 pgssed 4 Nation Green Tribunal, WZ Bench,
Pune. 4, RMC Plan appwval dwp)
v 1 Hosphel Lo Lot ca
| 11\KC«O# V)
(1) Smt. Manisha Chaudhary, MLLA .
(2) Shri Sunil Raneji, MLA
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BEFORE THE NATIONAL GREEN
TRIBUNAL

WESTERN ZONE BENCH ,PUNE

ORIGINAL APPLICATION NO. 207 OF 2023
(WZ7)

The Corner Coop Housing Society Ltd.
... Applicant
Versus
Member Secretary, MPCB & Anr.

.... Respondents

Affidavit of Smt Pravina I
Doshi Applicant society

Dated 5 day of January 2025

Adv Yamuna Parekh
Adv for Applicant

1, Madhu villa, Eksar Road,
Near Shanti Asharam. Road,
Borivali west , Mumbai
4000103. Mob7738655113
Emailid:advyamunaparekh@
gmail.com
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